
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORⅣIS COⅣ IⅣIITTEE¨ II ⅣIEETING NO.8/81

HELD ON12.07.2016

PIcasc Note

(1)  「 Or infOrmation of cxportcrs,Norms Committee¨H handlcs aH cascs pcrtaining to
nxation/ratiflcation of norms for Export Productsね lling undcr ITC(HS)Chapter 72 to 76,

78 to 80,85.Colllrrlunications in rcspect of cases/pertaining to NC― II rnay be sent to email

address:nc2.d父 ■0■ ic.in

(li) In cenain cases the dccision of the Norms Committee refers to the Recommendations/
Observations/ Denciencies received fronl thc conccrned Technical Authority.｀  Wherever
applicable,a scanned copy ofsuch documcnt has been pla9ed atthe end ofthe Minutes,in

running serial orders.The concerncd「 lrrr1/company may go through the same and respond

accordillgly.

(lli) Similarly,a scanncd copy of the blank Standard Denciency Format,which may nnd a
reference in NC dccisions,has also becn attached in the cnd.This may also be referrcd to

by thc concerned flrm/company and may be rcsponded accordingly.

(iV) ThC NOrms Col■ mittec has taken decision only with respect to technical aspect/wastage
norins.While rcdecnling thc applications,RAs should check that the applicant has fuliHed

aH rcquirements as prcscribed in policy/procedure including those in Policy Circulars No.

50/2009-2014(RE 2010)dated 28th December, 20H, Policy Circular No.14(RE‐
2012/2009-14,dated 4th Fcbruary,2013 and O.M.No.01/92/180/Ⅳ lisc./AⅣ l.13/PC―V1/10

dated 15.04.2014 or any other provisions under FTP/HBP for EODC.

・
I｀hc Mccting No.08/81 dated 12.07.2016 oflヾ orllls Conlinittec― II for the year 2016… 17 was

hcld on 12.07.2016 undcr thc Chairinanship of Shri Jaikant Singh,Additional Director General of

Foreign 「́ radc to considcr the follo、 ving applicatiOns for ratiflcation of norms in rcspcct of advancc

authorizations undcr Duty Exemption Scheme(Chapter-4)of Foreign Trade Policy 2015‐ 20.The
%Howing members were prcscntin thc meeting:―

Sl.No。 Name & Designation Department

l Shri K.K.Tiwari,Industrial Adviscr DHI

つ
４ DIPP

3. Shri K.S. Sodhi, Asstt. Director (ME) MSME

4. Shri llaljit Singh, DDG DGFT

く
υ Shri Vinod Kumar Kashyap, FTDO DGFT

Minutcs oftheン Iceting No.08/81 dated 12.07.2016 are conflrmOd by the rnembers.

磯喜票紺『

Shri S.K.Jain,D.0.



Decision : NC observed that DHI deficiency letter
NC decided to wait for the reply of the company and

The case stands deferred to 23.08.201 6.

ICase No.:7/25/81-ALC2/2012  Party Name:GRAVITA INDIA

| IHO lilさ

ILTD.,

IRLA File

l:13/24/040/00047/AM13/

Decision : NC observed that the reply of the company
NC decided to await their comments and defer the case.

|  IThe case stands defcrred to 23.08.2016.

Meet No/Date:8/8卜 ALC2/2016 1Status:
12.07.2016             1Deferred

Iンic.No/Date:1310041928     1Defcr Date:
1801.2013                   123.0802016

has bccn scnt to MSME for cominents.

12.07.2016

Lic.No/Date:0910056761

as per DHI

Meet No/Datc:8/8卜 ALC2/2016 1Status:
12.07 2016                     1Deferred

Lic.No/Date:0510371064     1Defer Datc:

1411.2013                   123.08.02016

has been sent to C&PC for comments.

HQ File

:01/81/050/00313/AM13/

:01/81/050/00458/AM13/

Case No.:13/18/81-

ALC2/2015

HQ File

RLA File
:03/94/040/00129/AM13/

TUBULAR LIMITED

RLA Filc

Casc No.:6/16/81-ALC2/2012 Party Namc:CROMPTON
GREAVES LIMITED,

Mcet No/Datc:8/8卜 ALC2/2016
12.072016

Lic.No/Datc:0310709777

20.09.2012

has been sent to corrlpany on

defer the case.

Lic.No/Date:0710099873
22.11.2013

PartyName:OILCOUNTRY MeetNo/Date:8181-ALC212016 Approved

Status:

Deferred

Dcfcr Datc:

230802016

28.06.2016.

Dcferred

Defcr Date:

23082016

:01/81/050/003571AM161 :0912410401001571AM141 15.07 .2013
3 

Decision :NC decided to ratify the norms for the above AA on repeat basis
comments vide their Uo No. TSw-3/38/2015 dated 12.07 .201 6(copy enclosed).

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00461/AM14/

Decision : NC observed that the reply of the company
NC decided to await their comments and defer the case.

The case stands deferred to 23.08.2016.

Case No.:11/9/81¨ALC2/2015 Party Name:LM WIND POWER Meet No/Date:8/8卜 ALC2/2016 Status:
BLADES(INDIA)PVT.LTD   12.07.2016

SUMISYSTEMS LTD,

RLA Filc

:05/24/040/00295/AM14/

HQ Filc RLA File
:01/81/050/00200/AM16/     :07/24/040/00255/AM14/

Decision : NC observed that comments offered by C&PC were not satisfactory for ratification
of norms for the above AA. NC decided that case needs further examination and details.

The case stands deferred to 23.08.2016.
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Case No.:6/24181-ALC2/2013 Party Name:SIECHEM Meet No/Date:8/81‐ ALC2/2016 Status:
12.07.2016                     Deferred

:01/81/050/00394/AM14/       :04/24/040/00192/AM14/

Dccision:NC observed that casc has bcen referred to

their cornincnts and dcfcr thc case.

The casc stands deferred to 23.08.2016.

DoT for comments. NC decided to await

Case No.:7/24/81-        Party Name:SIECHEM         4ヽeet No/Date:8/81-ALC2/2016 1Status:
ALC2/2013            TECHNOLOGIES PRIVATE       12.07.2016              1Deferred

l´IMITED

HQ F‖ e               ‐RLA Filc:04/24/040/00193/AM14/ ILic.No/Date:0410152323     1Defer Datc:
:01/81/050/00395/AM14/                                   27.11.2013                  123.08.2016

Decision:NC observed that case has been referred to DoT for comments.NC decided to await

their corlllnents and defer the case.

′
「 he casc stands defcrred to 23.08.2016.

HQ Filc

Casc No.:30/24/81-ALC2/2013 Party Name:PILOT

INDUSTRIES LTD.

TECHNOLOGIES PRIVATE
LIMITED

RLA Filc

RLA Filc
:05/24/040/00327/AM14/

RLA Filc

:07/24/040/00413/AM14/

Lic.No/Datc:0410152322
2711.2013

Mcct No/Datc:8/8卜 ALC2/2016
12.07.2016

Lic.No/Date:0710101901
104.02.2014

to MNRE for comments.

Meet No/Date:8/81‐ ALC2/2016 Status:
12.07.2016                     Deferred

Lic.No/Date:0510375028     ‐Defer Date:
31 12.2013                   23.08.2016

has been sentto MSME for commcnts.

Defcr Datc:

23082016

IStatus:
‐
Deferred

‐Defer Date:

23.08.2016

HQ Filc

:01/81/050/00418/AM14/

HQ File

:01/81/050/00473/AM14/

Decision : NC observed that the reply of the company
NC decided to await their comments and defer the case.

'l'he case stands deferred to 23.08.2016.

Casc No.:84/24/81-ALC2/2013 Party Namc:TATA BP SOLAR
INDIA LTD.

HQ Flle               ‐RLA File
:01/81/050/00472/AN414/      :07/24/040/00395/AM14/

Decision :NC obscrved that casc has been referred

a、vait thcir commcnts and dcfcr thc casc.

′
「 hc casc stands detrred to 23.08.2016.

Case No.:85/24/81‐ ALC2/2013 Party Namc:TATA POWER
SOLAR SYSTEMS LTD.

NC decided to

Mcct No/Date:8/81-ALC2/2016  Status:
12.07.2016                       Deferred

Lic.No/Date:0710102050      1Defer Date:

07.02.2014                    123.08.2016

to MNRE for comments,NC decided to
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l)ecision : NC observed that case has been referred
,await their comments and defer the case.

The case stands fleferred to 23.08.2016.4
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ICase No.:14/3/81-     Party Name:TEMPEL PRECISION   IMeet No/Date:8/8卜 ALC2/2016 Status:

IALC2/2014         1METAL PRODUCTSINDIA PVT.LTD, 112.07.2016              Defcrrcd

lHQ File          lRLA Filc:04/24/040/00272/AM14/  I Lic.No/Datc:0410156295    Defer Date:
:01/81/050/00111/AM15/1                                 1703.2014                  23.08.2016

Decision:NC observed that casc has been referred to DHI for comments relates to DIPPo NC

decided to forward the case to E)IPP for comments and deferthe case.

IThe case stands defelTed to 23.08.2016.

ICase No.:9/9/81‐ ALC2/2015 ,Party Name:LM WIND POWERIMeetNo/Date:8/81-ALC2/2016 Status:

|                    IBLADES(INDIA)PVT.LTD  12.07.2016             Defcrred

lHQ File               RLA Flle              Lic.No/Date:0710102970    Defer Date:
101/81/050/00198/AM16/      :07/24/040/00472/AM14/       18.03.2014                  2308.2016

1Decision:NC observed that comments offered by C&PC wcre notsa百 sfactory for ratincation of norms

forthc above AA.NC decided that case needs further cxanlination and dctails.

IThe case stands deferred to 23.08.2016.

Case No.:16/6/81-ALC2/2014 Party Name:LS CABLE INDIA Meet No/Datc:8181-ALC2l20l6

つ
４

I                   PRIVATE LIヽ 41TED,

HQ File              RLA File
:01/81/050/00170/AM15/      105/23/040/00004/AM15/

Decision:NC observed that casc has bcen referred

lcornlnents and defer the case.

12.07.2016

Lic.No/Date:0510386026

08.05.2014

to DOT for commcnts.NC dccided

Status:

Deferred

Defer Date:

2308.2016

to WAIT for

IThe Casc stands deferrcd to 23.08.2016.

ICase No.:10/9/81‐ ALC2/2015 1Party Name:LM WIND POWERIMcctNo/Datc:8/81-ALC2/2016 Status:
|                   IBLADES(INDIA)PVT.LTD  12.07.2016             Deferred

lHQ File              lRLA File              Lic.No/Date10710104122    Defer Date:
:01/81/050/00199/AM16/      :07/24/040/00039/AM15/      15.052014                  23082016
14■―一‐―‐ ‐              ― ――|
IDecision:NC observcd that commcnts offered by C&PC were not satisfactory for ratincadon of norms

lforthe abOvc AA.NC dccided that case nceds furthcr cxaminalon and dctails.

IThe Case stands defelTed to 23.08.2016.

‐Case No.:14/18/81‐ ALC2/2015 Party Name:OIL COUNTRY   Mcet No/Date:8/8卜 ALC2/2016 Approved

HQ Flle

:01/81/050/00358/AM16/

Decision : NC decided to ratify the norms for the above AA on repeat basis as per DHI comments vide
their UO No. TSW-3/3812015 dated 12.07 .2016(copy enclosed).

RA may take suitable consequential action accordingly.

TUBULAR LIMITED

RLA File
:09/24/040/00090/AM15/

12.07.2016

Lic.No/Datc1091 0060200

23.05.2014

覇蓼 玉``1患 lttLёうた613 Party Namc:LM WIND POWER MeetNo/Date:8/81-ALC2/2016 Status:BLADES(INDIA)PVT.LTD  12.07.2016             Deferred

ru
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HQ File

:01/81/050/00197/AM16/

HQ Filc

:01/81/050/00257/Aヽ 415/

HQ Filc

101/81/050/00477/AM15/

HQ Filc

:01/81/050/00502/AM15/

RLA Filc
:07/24/040/00125/AM15/

Lic.No/Datc:0710105630
10.07.2014

Dcfer Date:

23.082016

Decision : NC observed that comments offered by C&PC were not satisfactory for ratification
of norms for the above AA. NC decided that case needs further examination and details.

The case stands deferred to 23.08.2016.

Case No.:3/9/81-ALC2l20l4 PartyName:APAR
INDUSTRIES LIMITED

RIン A Filc

:34/24/040/00095/AM15/ 23.07.2014 23082016

Decision :NC observcd that hard copy of thc application of above AA not rcceived fronl the

RA, Vadodara inspitc of repeated rerninders datcd 17.8.2015, 16.10.2015, 13.ll.2015 and

22.12.2015。 NC dccided to defer the case and send inal rerninder to RA,Vadodra and in case

no reply is received before the next rnecting the case may be closed.

Thc case stands dcfcrrcd to 23.08.2016.

Casc No.:7/9/8卜 ALC2/2015  Party Name:LM WIND POヽ VER MeetNo/Date:8/8卜 ALC2/2016 Status:
BLADES(INDIA)PVTo LTD  12 07.2016             ‐Deferred

HQ File              RLA Filc              Lic.No/Datc:0710106351     1Dcfer Datc:
:01/81/050/00196/AM16/      107/24/040/00166/AM15/       11.08.2014                   23.08.2016

Dccision:NC observed that comments offered by C&PC were not satisfactory for ratiflcation

ofnorms lorthe above AA.NC decided that case needs further exarnination and details.

Thc casc stands dcfcrrcd to 23.08.2016.

Case No.:20115/81-ALC2/2014 Party Name:SMART CARD lT
SOLUT10NS LTD.

RLA Irilc

:31/83/040/00160/AM15/

Decision :NC observed that reply of the company had
NC decided to await their comments and defer the case.

The case stands deferred to 23.08.201 6.

Case No. :45/l 5/8 I -Al,C2l201 4 P arty Name:SH REE-J t
POWERLッ INES

RLA Flle

:03/95/040/00608/AM15/

Decision : NC obscrved that deficiency letter of DHI
to wait for the reply and defer the case.

the case stands deferred to 2308.2016.

Mcct No/Date:8/81-ALC2/2016 Status:

12.07.2016                    Deferred

Lic No/Date:3410040390    Defer Date:

Mcet No/Date:8/8卜 ALC2/2016 Status:
1207.2016                     Deferred

Lic.No/Date:3110064957     Dcfcr Date:

0910.2014                   23.08.2016

been refcrred to DeitY for commcnts.

Mcct No/Date:8/81‐ ALC2/2016 1Status:
12.07 2016                    Deferred

Lic.No/Datci0310790374     Defer Datc:
2010.2014                   23.082016

sentto flrm on 28.306.2016.NC decided

19
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「 ,轟雨&:"/ijん ilALё 2わ面と,a■,ヽ 1ふよ2Ё 汁ヽ責

|  IThe case stands deferred t0 23.08.2016.

Case No.:2/8/81-ALC2/2016 party Name:ABB INDIA
LIMITED

IRLA File

l:07/21/040/01o99/AM15/

‐
蹴;〕g:日馴・ Lの2此 1需Ld
芳ら出γ
αO劉 0107288  

監騒辮:
been referrcd tO MsME for cOmments.

嚇;ぢ認
江α8/81-ALCν 2“と

性需ed
鴇:ど鰍lα
H10028126  
監臓.辮:

DoT fOr cOmments.NC deciaも d iO await

Meet No/Date :8/81 - ALC2/201 6 Status:12.07.2016 Deferred

Case No. :55/ 18/81 - Al,C2/201 4 p artyName: V IN DI IyA
TELI]t.INKS L-fD..

HQ File RLA lrile:01/81/050/00674/AMts/ :|t24/040100004/AMt5/
22

Decision : NC observcd that case had becn rclcrred totheir comments and defer the casc.

l'he case stands deferred to 23.0g.2016.

Case NO.:56/18/81-ALC2/2014 Party Namc:JsT sTESALIT   Mcct NO/Datc:8/81-ALC2/2016 status:

TRANS「 oRMERS PVT.LTD, 1207.2016             Defcrred
HQ Filc              ‐RLA Filc             l´ ic No/Datc:2210015181     Dcfcr Datc:郎
:£WT富糧r"u:鴛

4祥

rT鞘ll(り 赳″:f∞
"∝
面К ttfilMIlnseparately(2)Use ofmaOr compOnents marked On engincering drawing OfExport product.

The case stands defcrred t0 23.08.2016.

Case No.:44/18/81‐ ALC2/2014 Party Name:LMヽ vIND      Mcct No/Datc:8/8卜 ALC2/2016 status:
POヽVER BLADES(INDIA)  i207.2016            Dcferrcd
PVT.1ンTD

HQ Filc              RLA Filc             lン
ic No/Datc:0710107543    Dcfcr Datc:

24 :01/81/050/00663/AM15/      :o7/24/040/Oo362/Aル115/      o2022015                  23.08.2016
Decis10n:NC Observed that cOmments Offercd by c&Pc wcrc not satisfactOry for ratincation

ofnOrms fOrthe abOve AA.N(〕 decided that casc nceds fiJrther exanlinatiOn and details.

The case stands deferred t0 23.08.2016.

HQ File

:01/81/050/00166/AM17/ Lic.No/Datc:0710107777
10.03.2015

Dcfcr Datc:

2308.201625 Decision : NC observed that application had
rlnformed that copy no received. NC decided to
case.

The case stands deferred to 23.0g.2016.

been referred to DI-ll for comments. DI_ll
forward a copy of application and defer the

旧



Case No.:5/24/81-ALC2/2015 Party Name:PHOENIX     Mcet No/Date:8/81‐ ALC2/2016 1Status:
INDUSTRIES PVT.LTD    12.07.2016              Deferred

HQ Filc             RLA Filc             Lic.No/Datc:0310795328   ■Defcr Date:
:01/81/050/00507/AM16/     :03/95/040/01051/AM15/      15.04.2015                   23.08.2016

26‐
Dccision:｀ C obscrved tAat casc haと もしもおおferおa t6 Mos forお 6島ふさhis.ヽことここiaさ a t6
awaittheir comments and defer thc case.

1｀hc case stands dcfcrrcd to 23.08.2016.

Case No.: l/3 /81-Al,C2l20l5 Party Name:HARSI IINI EPC
PVTlンTD

RLA Filc
:09/24/040/00535/AM15/

27

HQ Filc

:01/81/050/00074/AM16/

Decision:NC observed that casc had been referred

thcir comments and dcferthe casc.

′
「 hc casc stands deibrred to 23.08.2016.

Casc No。 :25/9/81¨ AI′C2/2015 Party Namc:TOSHIBA
TRANSMISS10N&
DISTRIBUT10N SYS′「 EMS

‐Mcct No/Date:8/81‐ ALC2/2016 1Status:

■2.07.2016                    Deferred

Lic.No/Date:0910061983    Defer Date:

06.05.2015                  23.08.2016

to DHI for comments.NC decided to await

HQ Filc

28 101/81/050/00214/AM16/

Case No.:1/21/81‐ALC2/2015

30
HQ File

:01/81/050/00404/AM16/

RLA File

:09/24/040/00110/AM16/

RLA「 ilc
:13/24/040/00018/AM16/

Party Namc:TRANSFORM ERS
&RECTIFIERS(INDIA)Lン TD

RLA F‖ c

:08/24/040/00138/Aヽ 416/

Mcet No/Date:8/81-ALC2/2016

12.07.2016

Lic.No/Datc:0910062214

18.06.2015

approvcd AA of same export

Status:
Deferred

Defer Date:
23.08.2016

product. NC

I)ecision : NC decided to ratify the norms for the above AA as per the commerits of DIPP vide

their U.O.No.1215112016-TSW/29 dated 1210712016 as under :

29

Taking clue from SION C- 158 l, Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. I & 2 may be allowed as applied for i.e. 42132
Kgs. & 9363 Kgs respectively as 1.03 Kgs./Kg. content in the export item.

RA may take suitable consequential action accordingly.

1)ccision : DHI has requested for a copy of past

dccidcd to rcqucst thc connpany and deferthe case.

1｀hc case stands dcた rrcd to 23.08.2016.

Casc No。 :26/5/81-Alフ C2/2016 Party Name:JLC
ELECTROMET PVT.1ンTD.,  12.072016

HQ Filc

:01/81/050/00059/AM17/

Meet Noi Date:8i 8l -ALC2l20 I 6 Approved

Lic.No/Datc:1310047945
10.08.2015

Meet No/Date:8/81‐ ALC2/2016 Status:

12.07.2016                    Deferred

Lic.No/Datc:0810135865    1Dcfcr Datc:
17.08.2015                 123.08.2016



‐3:″:思:濾ま通::焦燎∫諸寵思寵穏
fDⅢ had bccは帆Ю companI NC deddcd Ю
se.

1｀he case stands dcferred t0 23.08.2016.

Ca∞ NQ″ ν8卜ALCν2“ 6 PanyNameARΠ N NDA 
蹴 ;)認

aCシ剖 ―ALCν2創 6 AppЮ vedLIMITED
HQ File   .        RLA File

Lic.No/Datc:0810136037
:01/81/050/00o04/Aヽ 417/      :o8/24/040/00184/AM16/       1l o9.2015

引
蹴 慧 tst瓶 甜 v思 思 r電1猟 虫 男 場 :1,Iξttib槻 ∫ 観 号/」胤 lil:riS p∝

山C

L Ittn舅

:「11°↓fF)1:アム.摺mtIP胤1器品]:L.川
u面面Шn sc‐rap m…

RA rnay takc suitablc cOnsequential accOrdingly.

HQ Flle

101/81/050/00412/AM16/
RLA Filc
:05/23/040/Oo363/AM16/

Case No.:9/21/81-ALC2tz}lS pa(y Name:JAyBEE
LAMINATIONS PVT LTD

Mcct No/Date:8/81‐ ALC2/2016.Status:
12.07 2016                   Deferred

Lic No/Date:0510396451    Dcfcr Datc:

127.112015                  23082016

to DHI fOr cOmments.NC decided tO wait

IMcet No/Datc18/8卜 ALC2/2016 status:
12.07.2016            Deferred

lLic.No/Date:0310800978    ‐5きfcr Datさ :

14.12.2015                  23.082016

DHI fOr cOmments.NC decided tO wait

つ
４

Decision : NC observed that case had been referred
the reply of the company and defer the case.

The case stands deferred to 23.0g.2016.

Case No.:33/24/81-ALC2/2015 Party Namc:PHOENIX FOILS

PVT LTD.
HQ File              RLA Filc

づ鼎憚基hl薦1帯∬器rd Ю
The case stands deferred t0 23.08.2016.

case No':I7/24/81'ALC2/2015 Party Name:ANGLo srEEL Meer No/Dare:g/81-ALC2l20l6 Status:
, .PVT LTD, n.07.2016 peferred
HQ File RLA File Lic.No/Date:0310g01043 Defer Date::0 r/81/050/00 s19/AM16r :03194/040/00734/AM16/ t s.t:,2.2015 23.08.20 r 6
Decision : NC observed that deficiency letter of MS;; had been sent to company. NCdecided to send a reminder to firm and defer the case.

The c_ase stands deferred to 23.0_g.2016.

,, Case No.:18/24181- ALC2/2015 party Name:ANGLO STEEI- Mcct No/Datc:8/81-AIン C2/2016 status:
12.07 2016                    Deferrcd

「”【．́」巾

PVTIンTD,



HQ File

:01/81/o50/oo520/AM16/

deci11:Lj翼晶fl:1111:,                      71i::「68:|:l:|lit688iilili:
The case stands deferrcd t。

23.o8.2016.

CaSeヽ8111と/24/81:ALё ,/20i

HQ Filc

l珈脳籠
ThC C,,P,tandS dCferred t。

23.o8.2016.

雄
|

ad been sent t6 c61高
panyI Nё

Th,9aS,,1,1,,1,ferred l。
23.o8.2016.
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IHQ File

:01/81/050/00527/AM16/

Decision:NC observed
‐21.03.2016 foHowed with
‐and defer the case.

:10/24/040/00081/AM16/       17.122015

that denciency letter of DeitY  had

rcmindcr dated 18.5.2016.NC decidcd

Lic.No/Datc:1010059345 Dcfcr Datc:

2308.2016

been sent to company on
to await the reply of the firm

RLA Filc

The case stands defcrred to 23.08.2016.

Case No.:28/24/81-ALC2/2015 Party Name:FCI OEN

CONNECTORS LIMITED

IHQ File              RLA Filc

Mcet No/Date:8/8卜 ALC2/2016
1207.2016

Lic.No/Datc:1010059344

Status:

Dcferrcd

Dcfchr Datc:

2308.2016

41

:01/81/050/00530/AM16/

Decision:NC observed
121.03.2016 follo、 ved with

land defer the case.

:10/24/040/00083/AM16/       17.122015

that deflciency letter of DeitY  had

reminder dated 18.5。 2016。 NC decided
been sent to company on

to await the reply of the firm

The case stands deferred to 23.08.2016.

Case No.:29/24/81-ALC2/2015 Party Name:FCI OEN       Mcct No/Datc:8/81-Alン C2/2016 Status:
‐                   CONNI〕 CTORS LIMITED    12 07 2016             Deね rrcd
.HQ File               RLA File               Lic No/Date:1010059346     Defer Datc:

:01/81/050/00531/AM16/      :10/24/040/00082/AM16/       18 122015                   23082016

42]Decision : NC observcd that deflciency letter of DeitY  had bccn scnt to company on

21.03.2016 followed with rcrnindcrdatcd 18.5.2016.N(〕 dccidcd to await the rcply ofthc llrill
and defer the case.

The case stands deferrcd to 23.08.2016.

Case No.:22/2/81-ALC2/2016 Party Namc:THERMO      Mect No/Datc:8/81-Al´ C2/2016 Status:
CABLES LIMITED        12.07.2016             Dcfcrrcd

.HQ Filc              RLA Filc             Lic.No/1)atc:0910063003    Dctr Datc:

:01/81/050/00022/AM17/      :09/24/040/00390/ANl16/       21 122015                  23082016

Decision:NC dccided tO send a dcflciency lctter to company asking fOl10、 ving infbrmatiOn as

lper E)IPP UO No.12/57/2016-TSW/43 datcd 12/07/2016:

1  1.Detailed calculations fOr the requirement of each raw mate面 al,export prOduct wise

l    SuppO■ed by the Cross sec」 Onal diagram ofthe cable/Buyers data sheet.
1  2.Net weight per KM of Cable
1  3.Matenal balancing宙 z.net content of each impo■ ed and indigenous input,expott product
,    WiSe,per KM ofexport prOduct.

IThe case stands deferred t0 23.08.2016.

43

Case No.:23/2/81¨ALC2/2016

HQ Fllc

:01/81/050/00023/AM17/

Party Namc:THERMO
CABLES LIMITED

RLA File
:09/24/040/00386/AM16/

Mect No/Date:8/8卜 ALC2/2016 Status:
12.07.2016

Lic No/Date:0910063004
21.12.2015

IDeferred

Dcfcr Datc:

23.08.2016

R10

44



Decision : NC decided to send a deficiency letter to company asking following information as
per DIPP UO No. 1215112016-TSW/44 dated1210712016:

1. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Net weight per KM of each Cable
3. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of each export product.

The case stands deferred to 23.08.2016.

Case No.:7/24/81-ALC2/2015 Party Name:PHOENIX FOILS
PVT.LTD.

HQ Filc               RLA Fllc
:01/81/050/00509/AM16/      :03/95/040/00648/AM16/

45 Decision :NC obscrved that deflciency letter of MoS

b1lowed with rcminder dated 18.5.2016.NC decided

thc casc.

IMeet No/Date:8/81-ALC2/2016 Status:

112.07.2016                    Deferred

Lic.No/Date:0310801276    Defer Date:

22.122015                  23.08.2016

had been sentto company on 4.5.2016

to await the reply of the flrrn and defer

'fhe case stands def-erred to 23.08.2016.

Case No.:26/24/81-

AlノC2/2015

HQ Filc

HQ File

:01/81/050/00529//ヽ M16/

Case No.:23l24l81-
ALC2t20t5

48 HQ File
:0 1 /8 1 /050/00 525l AMl 6l

Decision : NC observed
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Party NameiFC1 0EN

CONNECTORS LIMITED

RLA Filc

Party Name:APPLE
INTERNAT10NAL

RLA File
:03/94/040/00724/AM16/

that deflciency letter of

Meet No/Date:8/81‐ ALC2/2016 Status:
12.07.2016                     Deferred

Lic.No/Datc:1010059352     Dcfcr Date:
130.122015                   23.082016

DeitY  had becn sent to company on
and 28.06.2016.NC decided to a、 vait the

Mcct No/Date:8/81‐ ALC2/2016 Status:

12.07.2016                    Deferred

Lic.No/Date:1010059351    ‐Defer Date:
30.12.2015                 123.08.2016

:O1/81/050/00528/AM16/      :10/24/040/00089/AM16/

Dccision : NC obscrvcd that deflciency letter of

21.03.2016 fo1lowcd、 vith rerninder dated 1 8.5.2016

rcply ofthc company and deferthe case.

′
「 he case stands dcferrcd to 23.08.2016.

Case No.:27/24/81-Al′ C2/2015 Party Name:FCI OEN
CONNECTORS LIMITED

RLA Filc

:10/24/040/00087/AM16/

47 Decision : NC observed that deficiency letter of DeitY had been sent to company
21.03.2016 followed with reminder dated 18.5.2016 and 28.06.2016. NC decided to await
reply of the company and defer the case.

'l'he case stands deferred to 23.08.2016.

company on

,

IMcet No/Date:8/8卜 ALC2/2016
12.07.2016

1Lic.No/Date:0310801624
07.012016
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28.06。2016.N()dccidcd to scnd a rcnlinderto thc nrin and dcfcrthc casc.

The casc stands deferred to 23.08.2016.

Case No.:14/24/81-        Party Name:VENTURE      Mcct No/Datc:8/81-ALC2/2016 Status:
ALC2/2015            LIGHTING INDIA LTD     12 07 2016             Dcfcrred

HQ Filc              RLA Filc             Lic.No/Datc:3410041797     Defc・ r Datci
:01/81/050/00516/AM16/      :34/24/040/00247/ANl16/      11 01 2016                   23082016

49 Decision : NC observed that dcllcicncy letter of E)IPP  had bcen scnt to company on

19.04.2016 fo1lowed with a rcnlindcr dated 28.06.2016.NC decided to、 vait%r thc reply of
the nrrn and defer the case.

The case stands deferred to 23.08.2016.

HQ Filc RLA File Lic.No/Datc:0910063127

501:01/81/050/00024/AM17/   1:09/24/040/00609/AM16/    H.01.2016

1Decision:NC decided to ratify the norms for the above AA on repctt basis
comments vide their UO No.TSW-3/37/2016 dated 12.07.2016(copy Cnc10sed).

RA rnay take suitable cOnsequential action accordingly.

Case No.:24/2/81-ALC2/2016 Party Name:TOSHIBA
ITRANSMISSION&
IDISTRIBUT10N SYSTEMS

Case No.:25/2/81¨ALC2/2016 Party Namc:TOSHIBA
ITRANSMISS10N&

HQ File

IDISTRIBUT10N SYSTEMS

RLA F‖ e

5t :01/81/050100025/AMl7l :091241040/00608/AMt6/

‐Case No.:26/2/81-ALC2/2016 Party Namc:TOSHIBA

TRANSMISSION&
DISTRIBUT10N SYSTEMS

RLA File

:09/24/040/00606/ANl16/

Meet No/Datc:8/81-ALC2/2016  Approved
12.072016

as per DHI

Mect No/Datc:8/81-ALC2/2016   Approved
12.07.2016

Lic.No/Datc:0910063128

1101.2016

N/1cct No/Datc:8/81‐ ALC2/2016 Approvod
12.07.2016

Lic No/Datc:0910063129

1101 2016

Mcet No/Datc:8/81‐ ALC2/2016 status:
12.07.2016             Deferred

Lic No/Datc:5610004816     Dcfer Datc:

Decision : NC decided io ratify the norms for the above AA on repeat basis as per DHI
comments vide their Uo No. TSw-3/3612016 dated 12.07 .2016(copy enclosed).

RA may take suitable consequential action accordingly.

IHQ File

521:01/81/050/00026/AM17/

Decision : NC decided to ratify the norms for the above AA on repeat basis as per DI-ll
comments vide their Uo No. TSw-3/3412016 dated29.06.2ol6(copy enclosed).

RA may take suitable consequential action accordingly.

ICase No.:34/24/81‐ ALC2/2015 Party Name:TATA PRECISION
53                    1NDUSTRIES(INDIA)LTD.,
IHQ File              RLA Filc
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:01/81/050/00536/Aヽ 416/ :56/24/040/00050/AM16/

Decision : NC observed that deficiency letter
28.06.2016 . NC decided to send a reminder to the

The case stands deferred to 23.08.2016.

Case No.: l5/24181-Al,C2/2015 Party Name:VOITI-l HYDRO
PRIVATE LIヽ 41TED

RLA「 ilc
:05/24/040/00530/AM16/

22.01.2016                  123.08.2016

of E)IPP  had been sent to company on
flrlη and defer the case.           

｀

Mcct No/Datc:8/81‐ ALC2//2016 Status:

12.07.2016               .   Deferred

Lic.No/Date:0510397430     ‐Dcfer Date:  |
12801.2016                 123.082016  .

letter is pcnding.NC decided to rerllinder

HQ File

:01/81/050/00517/AM16/
54 

D""ision : NC observed that reply of DHI deficiency
the firm and defer the case.

'f he case stands deferred to 23.08.2016.

Case No.:9/2/81-ALC2/2016  Party Name:ELKAY       Meet No/Date:8/81-ALC2/2016 iStatus:
TELELINKS LTD.         12.07.2016              1Deferred

HQ Flle              ‐RLA Filc              Lic.No/Date:0510397504    1Defer Dtte:
:01/81/050/00009/AM17/      :05/23/040/00419/AM16/       0402.2016                   23.08.2016

Decision :NC obscrvcd that complcte application ofthe company had not been received.NC

decided to scnd a reminderto CLA Delhi and deferthe case.

The case stands deferrcd to 23.08.2016.

Case No.:20/2/81¨ALC2/201` Party Name:MAHARASHTRA Meet No/Date:8/8卜 ALC2/2016 Status:
SEAMLESS LTD          12.07.2016              Deferred

HQ Filc              RLA Filc              Lic.No/Datc:0510397526    ‐Defer Date:

:01/81/050/00020/AM17/      105/24/040/00511/AM16/       08.02.2016                  123.08.2016

Decision:NC dccidcd to send a dciciency letter to company asking follo、 ving information as

pcr DIPP IJO No. 12/57/2016-TSW/56 dated 12/07/2016:

1.Correct OD of exportitem,12 inches(304.8mm)or 323.9mm.
2. Corrcct、vcight of cxport itcm, 665.647 MT or708.89 MT.

3. Information in respect of SI.No.5&1l of Standard]Denciency Forrnat.

′
「 hc case stands defcrrcd to 23.08.2016.

Casc No。 :27/2/81-ALC2/2016 Party Name:U.K.B        Meet No/Datei8/81-ALC2/2016  Status:
ELECTRONICS PVToLTD.  12.07.2016               1Deferred

HQ Filc              lRLA File              Lic.No/Datc:0510397529     1Defer Datc:
:01/81/050/00027/AM17/     105/24/040/00518/AM16/      0802.2016                   123.08.2016

Decision:NC decided to scnd a deflciency letter to company asking fo1lowing information as

per DIPP UO No.12/57/2016-TSヽV/57 dated 12/07/2016:

l. Size/specifications of export item at Sl. No.1 (Power Cord)

で哺舗議蓄 I
13

cord/cable
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contained therein.
2. Size/specifications of export item at Sl. No.2 ( Cable) including size of conductor, conductor

/insulation/armouring/sheathing materials etc. and voltage rating-
' 3. Size/specifications of export item at Sl. No.3 ( Wire) including size of conductor, conductor

/insulation/armouring/sheathing materials etc. and voltage rating.
4. Detailed calculations for the requirement of raw materials at Sl. No. 5, 6 & 25 to 3l ,

export product wise supported by the cross sectional diagram of the cablel Buyers data
' sheet.

5. Information in respect of Sl. No. 8 & 9 of Standard Deficiency Format for import items
at Sl. No. I to 4 &.7 to 24.

6. Material balancing viz. net content of each imported and indigenous input, export
product wise.

The case stands deferred to 23.08.2016.

Case No.:28l2 l8l- ALC2l20l6 parry Name:VEM
TECHNOLOGIES PVT LTD.

Uq fite RLA File
:01/81/050/00028/AMl7/ :09/71/040t00168iAMt6/

58 D""i.ion : NC observed that case had been referred
await their comments and defer the case.

Mcet No/Datc:8/8卜 ALC2/2016 Status:
12.07.2016                    Deferred

Lic.No/Datc:0910063235    1Defer Date:
10.02.2016                   23.08.2016

to MOD for comments.NC decided to

1｀he case stands deferred t0 23.08.2016.

Case No.:30/2/81-ALC2/2016 Party Namc:MAYFAIR     Mcct No/Datc:8/81-ALC2/2016 Status:

INTERNAT10NAL        12 07 2016             Dcfcrrcd

HQ Filc              RLA Filc
lッ ic No/Datc:0310802487      1)cibr Datc:

:01/81/050/00030/Aヽ 417/      :o3/95/040/00807/AM16/       11o22016                  23082016

Decision :NC observed that complete application ofthc cOmpany has not bcen rcceivcd lrom

the RA.NC decided to send a rernindcrto RA,Mumbai and deferthc case.

The casc stands deferred t0 23.08.2016.

‐Case No.:15/5/81¨ALC2/2016 Party NamciCHINA STEEL
CORPORAT10N INDIA
PRIVATE LIMITED

HQ File RLA File

60 :01/81/050/00048/AM17/      134/24/040/00272/Aル116/

bttiふ6贔 :ヽё66sと ,↓さa that cムζさ had 686A refelた a
awaittheir comments and deferthe case.

IThe case stands deferred t0 23.08.2016.

Meet No/Date:8/8卜 ALC2/2016 1Status:
12.07.2016                    .Deferred

Lic.No/Datc:3410041886    1Defer Date:
15.02.2016                  123.082016

to MoS fOr comments.NC decided to

Meet No/Datc:8/81-ALC2/2016 1Status:

12.07.2016            1Deferred

Lic.No/Date:1010059409     Defer Date
16.02.2016                  23.082016

ICase No.:10/2/81‐ ALC2/2016

61  _¨ _      _
IHQ File

:01/81/050/00010/AM17/

Party NamciFCI OEN
CONNECTORS LIMITED

RLA File
:10/24/040/00106/AM16/

μ
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Decision : NC observed that case had been referred to DeitY for comments. NC decided to
await their comments and defer the case.

The case stands deferred to 23.08.2016.

つ
４
‘
υ

HQ File ・
:01/81/050/00011/AM17/

lqteo aoN 'uEeEr{El oo^Ptl
+rtEl II. 'la.Elli rlIJEA

Btput ro 'r oo,l.Lllb,.LA D.LlIi
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-brhrE ,i+fzf ,arli{t}frrBrr hA
HONTS rtr-rv€t / tHt E-l&sre-b

RLA Filc

:10/24/040/00107/AM16/

Casc No.:11/2/81-ALC2/2016 Party Name:FCI OEN
CONNECTORS LIMITED

Mcct No/Datc:8/81-ALC2/2016 Status:

12.07.2016                    Deferred

Lic.No/Date:1010059410    Defer Date:

1602.2016                  23.082016

to DeitY for comments.NC decided to

Meet No/Date:8/8卜 ALC2/2016 Status:

12.07.2016                    1)eferred

Lic.No/Date:0510397635    Defer Datc:
18.02.2016                  23.08.2016

to MSME for comments.NC dccided to

12.07.2016

Lic.No/Datc:0510397657

Lic.No/Date:0510397693
23.02.2016

ヤ■ヽ‐す|■1 7,｀■く` テヽ?■ マヽ

■:|.I:|:ゃ ,

.  ::■

′
I｀hc casc stands dcた rrcd to 23.08.2016.

Casc No.:17/5/81‐ AIJC2/2016  Party Name:GUPTA METAL  Meet No/Date:8/8卜 ALC2/2016 Approved

Decision :NC obscrved that case had been referred

a、vait their colllrnents and defer the case.

′
「 he case stands defcrred to 23.08.2016.

Casc No.:12/5/81-ALC2/201` Party Name:ANJANI
TECllNOPLAST LTD.

HQ File              RLA Filc
:01/81/050/00045/AM17/      :05/23/040/00484/AM16/

Dccision :NC obscrvcd that casc had been referrcd

a、vait their comments and defer the case.

SHEETS LTD.

RLA Filc

RLA File
:05/24/040/00572/AM16/

HQ IFilC

:01/8 f i050l00050/AM l7l :051231040100335/AM l61 18.02.2016

Decision : NC decided to ratify the norms for the above AA on repeat basis as per the
comments of DIPP vide their U.O.No. 1215712016-TSW/64 dated 1210712016 as under :

64

l. Quantity of import item at Sl. No. I may be allowed as 1.075 Kgs./kg. content in the
export item as per Sl. No. I (a) of SION C-l196.

2. Quantities of import items at Sl. No.2 & 3 may be allowed as 1.064 Kgs./kg.
content in the export item as per as per Sl. No. 1 (b) & I (c ) of SION C-l 196.

RA may take suitable consequential action accordingly.

Casc No.:20/5/81-ALC2/2016 Party Namc:SHIVA UTENSILS McctNo/Date:8/81-ALC2/2016 Approved
INDUSTRIES PVT.LTD.,    12.07.2016

HQ File

:O1/81/050/00053/AM17/

65 Decision : NC decided to ratify the norms for the above AA on repeat basis as per the

comments ol'DIPP vide their U.O.No. 1215112016-TSW/65 dated 1210712016 as under :

1. Quantity of import item may be allowed as applied for i.e. 225000 Kgs. as l.l0 Kgs./Kg.
content in the export product.

‐15



RA may take suitable consequential action accordingly.

Case No.:6/2181-ALC2/2016 PartyName:DYNAMIC

'CABLES PVT LTD.
IRLA Filc

:13/24/040/00044/AM16/

66 Decision : Representative DIPP present in the
application not received. NC decided to send the
defer the case.

The case stands deferred to 23.08.2016.

Case No.:7/2 l8l- ALC2t20l 6 Party Name: DYNAM lC

Mcet No/Date:8/8卜 ALC2/2016 Status:
12.07.2016                    Deferred

Lic.No/Date:1310048136    Dcfer Date:

2402.2016                  23.08.2016

meeting informed that complete copy of the

complete copy ofthc application to DIPP and

HQ Flle

:01/81/050/00006/AM17/

Meet No/Date:8/81-ALC2/2016

12.07.2016

Status:

Defcrrcd

Defer Datc:

23.08.2016

copy of the

to DIPP and

CABLES PVT.LTD

HQ Filc              RLA Filc             lッ ic No/Datc:1310048137
:01/81/050/00007/AM17/      :13/24/040/00039/AM16/ 24022016

67 Decision : Representative DIPP present in the meeting informed that complete
application not received. NC decided to send the complete copy of the application
defer the case.

The case stands deferred to 23.08.2016.

Case No.:1/5/81-ALC2/2016  Party NamciCOPRAL      Mcct No/Datc:8/81-ALC2/2016 Status:
INSULATED CONDUCTORS 12 07 2016             Dcfcl・ rcd

l                     PVT LTD

HQ File RLA File
:01/81/050/00034/AM17/      :04/24/040/00197/AM16/

f8蹄慇農i胤お甜lξ:謂
am∝Ю ttm

■1  史 型 響■_

Lic.No/Date:0410161655     Defcr Date:
25.02.2016                   2308.2016

to subrrlit information as per advise of the

lnformation in respect of S. No. 5 & 1l of Standard Deficiency Letter - Export Product
wise.

The case stands deferred to 23.08.2016.

iCase No.:14/5/81‐ ALC2/2016 Party Name:B.C.POWER    Mcet No/Date:8/8卜 ALC2/2016 Status:
‐                    ICONTROLS LIMITED      12.07.2016              Deferred

lHQ File              lRLA File              Lic.No/Date:0510397714     Defer Datc:
101/81/050/00047/AM17/      1:05/23/040/00497/AM16/       2502.2016                   23.08.2016

1Decision:NC observed that application has been referred to DHI for comments relates to

lDIPP.NC decided to forward the application to DIPP and defer the case.
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Case No.:19/5/81-ALC2/2016 Party Name:KEIINDUSTRIES Meet No/Date:8/81-ALC2/2016 Statust
LIMITED               12.07.2016              :Deferred

HQ File              ‐RLA File             lLic.No/Datc:0510397728    1Defcr Date:
:01/81/050/00052/AM17/      :05/23/040/00413/AM16/      126.02.2016                  123.08.2016

Decision :NC observed that application is being sent to DIPP for cornlnentso NC decided to

、vaitlorthc comments and defcrthc case.

The case stands deferred to 23.08.2016.

Case No.:3/2181-ALC2/2016 Party Name:ALSTOM INDIA
LIMITED,

RLA File

:05/23/040/00466/AM16/

Decision:NC observed that casc has been referred to

thcir comments and deferthe case.

The case stands deferred to 23.08.2016.

Case No。 :18/2/81-ALC2/2016 Party Name:KEIINDUSTRIES
LIMITED

RLA Filc

:05/23/040/00512/AM16/

Decision : NC obscrved that DIPP deflciency letter

decided to scnd a relninder and defer the casc.

′
「 he casc stands deferrcd to 23.08.2016.

Case No.:19/2/81-ALC2/2016 Party Name:KEIINDUSTRIES
LIMITED

RLA File
:05/23/040/00510/Aヽ 416/

73 
Decision : NC observed that DIPP deficiency letter
decided to send a reminder and defer the case.

The case stands deferred to 23.08.2016.

HQ Filc

:01/81/050/00003/AM17/

HQ File

:01/81/050/00018/ANl17/

HQ File

:01/81/050/00019/AM17/

HQ Filc

74 :01/81/050/00031/AM17/

NIcet No/Datc:8/81-ALC2/2016 Status:
12.07.2016                    1Deferred

Lic.No/Date:0510397779    1Dcfcr Datc:

01.03.2016                  123.08.2016

DHI for comments.NC decided to await

Ⅳleet No/Date:8/81-ALC2/2016 status:

12.07.2016                   ‐Deferred

Lic.No/Date:0510397777    1Defer Date:

01.03.2016                   23.082016

sent to company on 28.06.2016. NC

Meet No/Date:8/81‐ ALC2/2016 Status:
12.07.2016                    1Deferred

Lic.No/Date:0510397778    1Defcr Date:
01.03.2016                  .23.08.2016

sent to company on 28.06.2016。  NC

72

Case No.:31/2/81-ALC2/2016 Party Namc:PREMIER      Mcct No/Datc:8/81-ALC2/2016
1NDUSTRIAL           12.07.2016
CORPORAT10N LIMITED

Status:

Deferred

Defer Date:

23082016

of MSME

RLA File

:03/95/040/00740/AM16/

Lic.No/Date:0310802976

02.03.2016

Dccision : NC decided to send deflciency letter tO cOmpany as per the cornments

U.O.No.TL-13024/95/2016-MMM&A― DCMSME dated 04/07/2016(copy enc10sed).

Thc case stands deferred to 23.08.2016.
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Case No.:31/5/81-ALC2/2016 Party Name:KIRPEKAR ENGG MeetNo/Datc:8/8卜 ALC2/2016 Status:
PVT LTD.,              12.07.2016              Dcfcrred

HQ Flle              RLA File             Lic No/Datc:3H0066035    Dcfcr Datc:
:01/81/050/00064/Aヽ 417/      :31/83/040/00175/AM16/       08.03.2016                  23082016
75 Decision:NC observed that casc has becn rcfcrrcd to DHI for comments.NC dccided to await

their comments and deferthe casc.

The case stands dcfcrred to 23.08.2016.

Case No.:18/5181-ALC2/2016 Party Name:JINDAL SAW
LIMITED

RLA Flle

:01/81/050/00051/AM17/      :05/23/040/00508/AM16/

Decision : NC decided to send DIPP deficiency letter to company asking information as per

DIPP UO No.l2l57l20l6-TSW/76 dated 1210712016 as under:

76 l. lnformation in respect of Sl. No. 4, 5 & I I of Standard Deficiency Format, export
product wise.
Thickness of 3LPE coating in export items at Sl. No. 1,2 &.3.
Detailed calculations/basis for the quantities of coating materials, ( import items at

Sl. No. 7 to 9, 16 to l8 & 25 to 27), supported by coating thicknesses and coating

areas in export items and wastages claimed at each stage of manufacture.

The case stands deferred to 23.08.2016.

Case No.:13/5/81‐ALC2/2016 Pany Namc:AUTOMAT10N
ENGINEERS A.B PVT LTD.

Meet No/Datc:8/81-ALC2/2016 Status:
12.07.2016                   Deferred

Lic.No/Date:0510397868    Defer Date:

09.03.2016                   23.08.2016

Mect No/Datc:8/81-ALC2/2016 Status:

HQ File

HQ Fllc

:01/81/050/00046/AM17/

Case No.:23/5/81-

ALC2/2016

HQ File

２

３

RLA File

:05/23/040/00529/AM16/

12.07.2016

Lic.No/Datc:0510397904

11.032016

Doferrcd

Defer Datc:

23082016
77 D""i.ion : NC observed that case has been ref'erred to DHI for commcnts. NC decided to await

their comments and defer the case.

The case stands deferred to 23.08.2016.

Party Name:WELSPUN
CORP LTD.

RLA Filc

Mcct No/Datc:8/81-Alン C2/2016    Approvcd
12.07.2016

Lic.No/Date:3410041980

101/81/050/00056/AM17/    :34/24/040/00339/ANl16/     16.03.2016

1Decision:NC decided to ratify the norms for the above AA as per the commcnts of DIPP

78 1Vide their U.O.No.12/57/2016-TSW/78 dated 12/07/2016 as under:

1. Quantity of export item at Sl. No. I may also be specified as 5990 Meters in
addition to its weight.

Quantity of export item at Sl. No. 2 may also be specified as under in addition to
their weights.

2.
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OD 1066.80 mm x15.90 mm WThk一 qty 1225 mtrs.,
OD 1066.80 mm x22 mm WThk― qty 5055 mtrs.

3. Word "Relevant" may be prefixed with the description of import item at Sl. No.l and
its quantity may be allowed as allowed as applied for i.e. 5593.2 MT inclusive of 5

7o wastage.

4. Taking clue from SION at Sl. No. C-1292, quantity of import item may at Sl. No. 2
viz. Welding Wire may be allowed as applied for i.e. 22086.8 Kgs.

5. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as 32376
Kgs inclusive of 5 oZ wastage.

6. Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as 21055.6
Kgs inclusive of 5 %o wastage.

7. Quantity of import item at Sl. No. 5 viz. Internal Epoxy Lining may be allowed as

9l 04 Kgs. inclusive of 5 o/o wastage.
8. Quantities of imporl items at Sl. No. 6 may be allowed within 6 %o of fob value of exports

taking clue from SION C-1292.

RA may take suitable consequential action accordingly.

Case No.:24l5181-ALC2l20l6 Party Name:WELSPUN CORP Meet No/Date:8/81-ALC2/2016 Approved

１

つ
４

LTD.

RLA Filc

12.072016

Lic.No/Date:3410041979

1603.2016

HQ File

:01/81/050/00057/AM17/      :34/24/040/00340/AM16/

Decision : NC decided to ratify the norms for the above AA as per the comments of DIPP vide
their U.O.No. 1215712016-TSW79 dated 1210112016as under :

l. Quantity of export item at Sl. No. I may also be specified as 5990 Meters in addition
to its weight.

2. Quantity of export item at Sl. No. 2 may also be specified as under in addition to their
weights.

OD 1066.80 mm x15.90 mm WThk― qty 1225 mtrs.,
OD 1066.80 mm x22 mm WThk― qty 5055 mtrs.

3. Word "Relevant" may be prefixed with the description of import item at Sl. No.1 and
its quantity may be allowed as allowed as applied for i.e. 5593.2 MT inclusive of 5 Yo

wastage.

4. Taking clue from SION at Sl. No. C-1292, quantity of import item may at Sl. No. 2 viz.
Welding Wire may be allowed as applied for i.e. 22086.8 Kgs.

5. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as 32376 Kgs
inclusive of 5 %o wastage.

Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as 21055.6
Kgs inclusive of 5 ohwastage.

Quantity of import item at Sl. No. 5 viz. Internal Epoxy Lining may be allowed as

9l 04 Kgs. inclusive of 5 oh wastage.

Quantities of imporl items at Sl. No. 6 may be allowed within 6 Yo of fob value of exports
taking clue from SION C-1292.
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RA may take suitable consequential action accordingly.

Case No.:25/5/81-
ALC2/2016

HQ File

HQ File

:01/81/050/00038/AM17/

rertffc fiHgr aa,u-rt-r s;aNGHsq q1ryfrq16 Q:&gr qrqrs
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Party Name:ALCOMEX  .Mect No/Date:8/81‐ ALC2/2016
SPRINGS PRIVATE    12.07.2016
LIMITED           I

80

Approved

RLA File Lic.No/Date:3H0066054
:01/81/050/00058/AM17/   :31/83/040/00184/AM16/  16.03.2016

Decision : NC decided to ratify the norms for the above AA as per the comments of DIpp
vide their U.o.No. l2l57l2ot6-TSW/80 dated tzl07t2ot6as under :

l. weight of export items at Sl. No. I to27 does not include weight of plugs.
2. Import items from Sl. Nos. I to27 shall be of same grade as contained in the export product.
3. Quantities of import items from Sl. No. 1to27 may be allowed as 1.04 Kgs.ifg. content in

export items at Sl. No. 1to27 respectively.
4- Quantities of import items at S.No. 28 & 29 put together may be allowed upto 2 yo of FOB

value of exports.

RA may take suitable consequential action accordingly.

Case No.:28/5/81‐ALC2/2016 Party Name:MANAKSIA
ALUMINIUM COMPANY

‐  HQ Filc

LIMITED

RLA File
‐81 :01/81/050/00061/AM17/     :02/24/040/00203/AM16/

1  1Decision :NC observed that casc has been referred

l laWaittheir commcnts and dcferthc case.

|  .The case stands defelTed to 23.08.2016.

Case No.:30/5/81¨ALC2/2016 Party Name:ELKAY
TELELIN KS LTD.

I  HQ File RLA Filc
:01/81/050/00063/AM17/      :05/23/040/00513/AM16/

IDecision:NC observed that casc has been referrcd
lawait their cOmments and defer the case.

IThe Case stands deferred t0 23.08.2016.

Case No.:5/5/81-ALC2/2016 Party Name:R.K.STEEL

MANUFACTURING COMPANY
PRIVATE LIMITED

Mect No/Date:8/8卜 ALC2/2016  Status:
12.07.2016                     Deferred

Lic.No/Date:0210206549     1Defer Date:
17.03.2016                   123.08.2016

to MSME for comments.NC decided to

182

RLA File:04/24/040/00263/AM16/ Lic.No/Date:0410161724

118.03.2016

Mcet No/Date:8/81-ALC2/2016 Status:
12.07.2016                 ‐Deferred

Lic.No/Date:0510397951     Defer Date:
17.03.2016                  2308.2016

to DIPP fOr comments.NC decided to

Meet No/Date:8/81‐ ALC2/2016.Approved
1207.2016

, F二 ‐
ゃ
レ ~丁

=「

Decision:NC decided to ratify the norlns forthe above AA as pcrthe comments OfDIPP宙 dc
their u.o.No.12/57/2016-TSW/83 datcd 12/07/2016 as under:
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l. Words "of relevant grade and thickness " may be suffixed with the description of import item
and its quantity may be allowed as applied for i.e. 500 MT as 1.05 Kgs./Kg. content in the export
product.

RA may take suitable consequential action accordingly.

Case No.:32l5181-ALC2l20l6 Party Name:SFIERA METAL Meet No/Date:8/81 -ALC2/2016 Approved

HQI↑ ilC

:0l/81/050/00065lAMt7l :13/241040100047 tAM16t 18.03.2016

Decision : NC decided to ratify the norms for the above AA as per the comments of DIPP vide
8a their U.O. No. 12l5tl2Ot6-TSW/84 dated t2l}7l2)t6 as under :

l. Taking clue from SION C-1890, quantity of import item may be allowed as applied
for i.e. 50000 Kgs. as 1.05 Kgs./Kg. content in the export item.

RA may take suitable consequential action accordingly.

PVT.LTD.

RLA Filc

Case No。 :21/5/81-ALC2/2016 Party Namc:SPIRAL EHL
ENGINEERING PRIVATE
LIMITED

HQ Filc              RLA File
:01/81/050/00054/AM17/      :05/24/040/00587/AM16/

Decision :NC observed that casc has been referred

awaittheir cOmments and deferthe case.

12.07.2016

Lic.No/Date:1310048158

Meet No/Date:8/81‐ ALC2/2016 Status:
12.07.2016                     Deferred

Lic No/Date:0510398000    1Defer Date:
21.03.2016                  123.08.2016

to MSME for comments,NC decided to

HQ File

86 :01/81/050/00055/AM17/

The case stands deferred to 23.08.2016.

Case No.:22l5/81-ALC2/2016 Party Name:SplRAL EHL
ENGINEERING PRIVATE
LIMITED

RLA File

:05/24/040/00588/AM16/

Meet No/Date:8/81-ALC2/2016 status:
12.07.2016                    Deferred

Lic.No/Date:0510398001    ‐Defer Date:
21.03.2016                  23.08.2016

toヽ4SME for comments.NC decided to

Lic.No/Date:0410161741

22.03.2016

Decision : NC observed that case has been referred
await their comments and defer the case.

The case stands deferred to 23.08.201 6.

Casc No.:11/5/81-ALC2/2016 Party Namc:SIECHEM      Meet No/Date:8/81‐ ALC2/2016  .Approved
TECHNOLOGIES PRIVATE 12.07.2016              .

HQ Fllc

LIMITED

RLA「 ile

87 :01/81/050/00044/AM17/      :04/24/040/00269/AM16/

Decision:NC decided to ratify the nOrms forthe above AA as perthe comments of DIPP宙 de
their U.O.No. 12/57/2016-1｀ SW/87 dated 12/07/2016 as under:

1.Quantity of import item at SI No.l may be a1lowed as 5812.14 Kgs.taking clue frOm
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EngineeringTables 4 & 5.

may take suitable consequential action accordingly.

: NC decided to ratify the norms for the above AA as per the comments of DIPP vide

U.O.No.12/57/2016-TSW/88 dated 12/07/2016 as under:

l. Quantity of import item at Sl. No.l &2 may be allowed as applied for i.e. 42132Kgs. & 9363

Kgs respectively as l.03Kgs./Kg content in the export item.

RA may take suitable consequential action accordingly.

Party Name:STERA
ENGINEERING INDIA
PRIVATE LIMITED

Meet No/Date:8/81‐ ALC2/2016
12.07.2016

HQ Filc              RLA Filc              l´ ic No/Datc:0410161766     DcfcSr Datc:
:01/81/050/00040/AN/417/      :04/24/040/00273/AMi6/       01 04.2016                   2308.2016

ision : NC observed that case has been referred to MSME for comments. NC

it their comments and defer the case.

case stands deferred to 23.08.2016.

Case No.:7/5/81-ALC2/2016

Party Name:DYNAMIC
‐CABLES PVT LTD.

RLA File
:13/24/040/00056/AM16/

DIPP present in the meeting
received. NC decided to send

informed that complete copy of the

complete application to DIPP and

the case.

case stands deferred to DIPP.

Meet No/Datc:8/81-ALC2/2016 Status:

12.07.2016                   1Deferred

Lic.No/Date:1310048197    1Defer Datc:

05.04.2016                  123.08.2016:01/81/050/00066/ANl17/

ision : Representative

Case No。 :10/5/81-ALC2/2016 Party Name:DIAMOND
ENGINEERING(CHENNAI)
PVT LTD

HQ File

101/81/050/00043/AM17/

to ask Firm to submit information as per advice of DIPP representative

1. Information in respect of Sl. No. 1,3,4, 5 & 11 of Standard Deficiency Format,

- export product wise.
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2308.2016

Mcet No/Date:8/81-ALC2/2016 Status:
112.07.2016                  1Deferred

Lic.No/Date:0410161797    ‐Defcr Datc:



1｀he case stands deferred to 23.08.2016.

Case No。 :2/5/81-ALC2/2016  1Party Namc:JAIN METAL
ROLLING MILLS,

RLA Filc

:04/24/040/00007/Aヽ 417/

HQ Filc

:O1/81/050/00036/AM17/

Mcet No/Date:8/81¨ ALC2/2016 1Approved
12.072016                          1

Lic No/Date:0410161819

19.04.2016

Mect No/Date:8/81‐ ALC2/2016 Status:
12 07 2016                     Deferred

Lic.No/Date:0410161820     ‐Defer Date:
19.04.2016                   23.08.2016

referred to MSME for comments.NC

Meet No/Datc:8/81‐ ALC2/2016 Status:
1207.2016                     Deferrcd

92

HQ「 ilC
:01/81/050/00035/AM17/

HQ Filc

94 :01/81/050/00062/AM17/

Case No.:8/5/81-

AI夕C2/2016

HQ Filc

93

Dccision:NC dccided to ratify the norms forthe above AA as per the comments of MSME

vide their U.O.No.TIッ ー13024/105/2016-MMM&A― DCMSME dated 06/07/2016(copy enc10sed).

RA may take suitable consequential action accordingly.

Case No.:3/5181-ALC2l20l6 Party Name:JAIN METAL
ROLLING MILLS,

RLA「 ilc
104/24/040/00008/AM17/

Decision :NC obscrved that rcply of thc flrm has becn

dccided to、vait for thc commcnts and dcfcrthe casc.

´
I｀he case stands deferrcd to 23.08.2016.

Case No.:29/5/81-ALC2/2016 Party Name:PESHWA
ENGINEERING&WIRE
COMPANY

RLA Filc

:52/24/040/00002/AM17/

Decision :NC observed that case has been referred to DIPP for comments. NC decided to await
their comments and defer the case.

The case stands deferred to 23.08.2016.

Palty Name:PONDY OXIDES  Meet No/Date:8/8卜 ALC2/2016  Approved
AND CHEMICALS LIMITED  12.072016

RLA Filc Lic.No/Datc12510004490

22042016

Lic.No/Date:5210041864

21.04.2016

Meet No/Date:8/81‐

ALC2/2016
12.07.2016

Dcfer Datc:

23.082016

Status:
Deferred

:01/81/050/00041/AM17/    :25/24/040/00006/AM17/
95 Dctision:ヽ

cdさcided to ratify thち norttζ for tA`abov8 AA as pさ r the t6品

“

さAis oF MsMЁ
vide thcir U.O.No.Tlン ~13024/98/2016-MMM&A― DCMSME dated 28/06/2016(copy enclosed).

RA nnay takc suitablc consequential action accordingly.

Case No.:3/8/81¨ ALC2/2016 Party Namc:INJECTOPLAST
PVT.L′「 D

HQ File            RLA Filc:06/24/040/00003/AM17/ Lic No/Date:0610038371    Defer Date:
:01/81/050/00167/AM17/                                   126.04.2016                 23.08.2016

Decision :NC obscrved that hard copy of the application has not received frorn RA. NC
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decided to request ItA, Kanpur to send two sets ol'application alongwilh completc documents
for consideration by the Committee.

The case stands deferred to 2308.2016.

Case No.:9/5/81‐ ALC2/2016 Party Name:SIECHEM      IMeet No/Date:8/81‐ ALC2/2016 Approved
TECHNOLOGIES PRIVATE  12.07.2016
LIMITED              ‐

HQ File

:01/81/050/00042/AN417/

97 Decision : NC decided to ratify the norms for the above AA as per the comments of DIPP vide
their U.O.No.12157l20l6-TSWl97 dated 1210112016 as under :

l. Quantity of import item at Sl. No. I rnay be allowed as 9143.6 Kgs. taking cluc fiorn
EngineeringTables 4 & 5.

RA may take suitable consequential action accordingly.

Case No.:1/8/81-ALC2/2016   Party Namc:PONDY OXIDES
AND CHEMICALS LIMITED

HQ File:01/81/050/00165/AM17/RLA Filc

98                              :25/24/040/00009/AM17/

Decision : NC observcd that casc has bccn referred to

a、vait their comments and dcfcr the casc.

The case stands deferred t0 23.08.2016.

Ominc Agcnda Mee“ ng No.08/81 datcd 12.07.2016

vadtq fiHlt s.e,u.lrT silNGH
_ s= 5fr<<ror fr<rr qrqr<
E).puB/ DlrGtor Ornoral ot Fonlgn Tred.

Dlroctorstoftrr uqrqrq r
octorsto Oonaral

qtrrffirrrqq
rl ot Forclgn Tr.dc

‐RLA File

104/24/040/00028/AM17/
Lic.No/Date:0410161880

06.052016

IMcct No/Date:8/8ト

IALC2/2016
12.07.2016

Lic.No/Datc:2510004524
107.06.2016

MSME for comments.

Status:

Doferrcd

Dcfc・ r Datci

23082016

NC dccidcd to
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Case No.AR…233 M/s. Narayan Powertech Pvt. Ltd.

Meeting No.08/81 F.No.01/81/50/1642/AM04/
Datcd:¨ 12.07.2016 RA File No.34/82/040/00191/AM04/
Subject:- Request fOr flxation of Norms in respect of Advancc Authorisation No.

3410009867 dated 04.03.2004.

Decision : NC decided to ratify the norms for the above AA on
comments vide their UO No. TSW-3/39/2015 dated l2.O7.Z}l6(copy

RA may take suitable consequential action accordingly.

repeat basis
enclosed).

as per DI-ll

Case No.AR-234 M/s. Crompton Greaves Limited
Fo No.01/81/50/00262/AM14/

Dated:-12.07.2016 RA File No.03/94/040/01127/AM13

Request for ratification ofNorms in respect oraovince erttlorisation No.
0310746162 dated 21 08.2013.



Decision : NC observed that reply of the company has been referred to DHI for comments. NC decided
to wait for their comments and defer the case.

The case stands deferred to 23.08.2016.

Case No.AR-235 M/s. MC Com Industries (lndia) P\,'t. Limited
Ⅳiceting No.08/81 F.No.01/81/50/416/AM14/DES― II
1)atcd:-12.07.2016 RA Filc No.03/95/040/000615/AM14
Subject:- Ratiflcation ofnolllls in reSpect ofAdvancc Authorization No.0310756580

dated 01.11.2013.

Decision : NC observed that reply of the company has been referred to MSME for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to23.08.2016.

Case No AR-236 M/s. MPP Technologies Pvt. Limited
Mccting No.08/81 Fo No.01/81/50/141/AM09/DES¨ II
Datcd:-12.07.2016 ItノヽFilc No. 07/24/040/00052/AM09

Subject:- Modiflcation ofnorms flxcd in respect ofAd'ance Authorization No.

0710057471 dated 19.05.2008.

Decision : NC observed that case has been referred to DHI for comments. NC decided to await
their comments and defer the case.

The case stands deferred to 23.08.2016.

Case No AR-237 M/s. 'foshiba l'ransmission & Distribution Systems (lndia) Private Limited

Mccting No.08/81 F.No.01/81/050/0013/AM15/DES― II
Dtted:-12.07.2016 RA Filc No.09/24/040/00533/AM15

Subject:- Modiflcation ofЯ xed norms in rcspcct ofAdvancc Authorization No.

0910061536 dated 16.Ol。2015.

Decision : NC observed that reply of the company has been referred to DHI for comments. NC decided
to wait for their comments and defer the case.

The case stands deferred to 23.08.2016.

Case No.AR-238 M/s. Siemens Limited
Meeting No.08/81 ド.No.01/81/050/106/AM15/DES-lI
I)atcdi-12.07.2016 RA Filc No.03/95/040/01013/AM14

Subject:- Rcqucst of M/s.Siemens Limited in rcspcct of AA No.0310774805 dated

18.03.2014 for clariflcation on quantity a‖ owed by E)HI vide thcir UO No.

3(84)/2014/TSW(B)/104 datcd 03.02.2015 against the advancc authorization

no.0310664666 dated 14.11.201l ofM/s.Crompton Greaves.

Decision : NC observed that case has been referred to DHI for comments. NC decided to await
their comments and defer the case.

'l'he case stands deferred to23.08.2016.

Casc No.AR-239 M/s. Met Trade (lndia) Limited
Mccting No.08/81

「
.No.01/81/050/00219/AM13/DES.H

I)atcdi― 12.07.2016 RA Filc No.05/24/040/00168/AM13/

-,.-*H.., r-r s-i i r.i {r i i
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Subject:- l Modificatio,.,/u*en
No.0510331816 dated 09.08.2012.

Decision:NCobservedthatcasehasbeenreferreoto
await their comments and defer the case.

The case stands deferred to 23.0g.2016.

Case No.AR-240 M/s. MC Com Industries (lndia) private Lirited
Meeting No.08/81 F.No.01/81/050/00073/AM14/DES.H
Dated:-12.07.2016 RA File No.03/95/040/01054/AM13/
Subject: Ratinca」。n of norms in rcspcct Of Advancc Autho面 zation No.0310729610

dated 26.03.2013.

Decision:NCobservedthatcasehasbeenreferred
await their comments and defer the case.

The case stands deferred to 23.0g.2016.

Case No.AR-244 M/s.ToshibaTransmissioA tt PiStHbution systems(India)PHVate Limited
至_三 二 [∠三三二」三 二

~・・・・ ~~
Meeting No.08/81

ζ【7′
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Case No.AR-241 y/s.LM Wind POwer Bladc
Meeting No.08/81 F.No.01/81/050/00080/AM16/
Datcd:-12.07.2016 RA File No.07/24/040/00435/AM15/

Fixation of norms in respect of adva
25.03.2015

Decision:NCobservedthatcommentsofferedbvC&
norms for the above AA. NC decided that case needs further examination und d"tuilr.

The case stands deferred to 23.0g.2016.

Case No.AR-242 M/s. LM Wind Power Blades (lndia) pvt. t_imitect
FoNo.01/81/050/00092/AM16/

Dated:-12.07.2016 RA File No.07/24/040/004417AM15/

FixatiOn ofnorms in reζ

25.03.2015.

DecisiOn:NC Observed that comments o

norrns fOrthe above AA.NC decided that case needs further cxarninatiOn and details.

…

dS deferred t0 23.08.2016.

Case No.AR-243 M/s. Toshiba Transmission & Distribu
F.No.01/81/050/00333/AM16/

Dated:-12.07.2016 RA F‖ e No.09/24/040/00381/AM16/

Modification/amendment in fixed norms in respect of advance authorization
no.0910062658 dated 24.09.2015.

Decision : NC observed that repty oFtneiornpany
to wait for their comments and defer the case.

has been referred to DHI for commbnts. Ne decided

The case stands deferred to23.0g.2016.

Subject:-

Mccting No 08/81

Subject:-



I)atcd:― 12.07.2016 RA File No.09/24/040/00210/AM16/

Subject:- Modincation/amendment in nxed norms in respect of advance authorization

no.0910062329 dated 13.07.2015.

Decision : NC decided to ratify the norms for the above AA on repeat basis as per DHI
comments vide their UO No. TSW-3/19412015 dated 12.07.2016(copy enclosed).

RA may take suitable consequential action accordingly.

Case No.AR-245 M/s. Toshiba Transmission & Distribution Systems (lndia) Private Limited
Mccting No.08/81 Ir.No.01/81/050/00252/AM16/

Datcdi― 12.07.2016 RA Filc No.09/24/040/00111/AM16/

Subject:- Modiflcation/amendmcnt in Яxed norms in respect of advancc authorization

no.0910062140 datcd 05.06.2015.

Decision : NC observed that DHI deficiency letter sent to firm on 28.06.2016. NC decided to wait for
reply ofthe firm and defer the case.

The case stands deferred to 23.08.2016.

Case No.AR-246 M/s. Asiatic Electrical & Switchgear Private Limited

Mccting No.08/81 Filc No.O1/81/050/00296/AM10/

I)atcdi-12.07.2016 RA Filc No 05/23/040/00092/AM10/

Subjcct: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 05 I 02521 08 dated 09. 1 1.2009.

Decision : NC observed that case has been referred to DHI for comments. NC decided to await
their comments and defer the case.

'fhe case stands deferred to 23.08.2016.

Casc No.AR-247 M/s. K J V Alloys Conductors Pvt. Limited
Mccting No.08/81 Irile No.O1/81/050/00628/AM15/

Datcd:-12.07.2016 RA Filc No.50/24/040/00018/AM15/

Subject:- Ratincation of norms in respect of Advance Authorization No. 5010002182

dated 13.01.2015.

Decision : NC decided to ratify the norms for the above AA as per the comments of DIPP vide

their U.O.No. 1215112016-TSWl247-AlR dated 1210712016 as under :

l. Quantity of import item at Sl. No. 1 (Aluminium Wire Rod) may be allowed as 133.801 MT as

per Engineering Table- 5.

2. Quantity of import item at Sl. No.2 (XLPE Compound) may be allowed as 1.05 Kgs./Kg.
content in the export products.

RA may take suitable consequential action accordingly.

Case No AR-248 M/s. Gargi Enterprises

Mccting No.08/81 Irilc No.01/81/050/00137/AM09/

I)atcd:-12.07.2016 RA Filc No.07/24/040/00866/AM08/

Subject:- Modiflcation of ratiflcd norms in respect of Advance Authorization No.

0710056767 dated 02.04.2008.

Decision : NC observed that case has been referred to C&PC for comments. NC decided to await

,
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their comments and defer the case.

The case stands deferred to 23.08.2016.

Case No.AR-249 M/s. Associated Cables Private Limited
Meeting No.08/81 Fo No.01/81/050/00504/AM15/

Dated:-12.07.2016 RA File No.03/94/040/00630/AM15/

Subject:- Modiflcation of flxed norms in respect of advance authorization no.
0310790115 datcd 10.10.2014.

Decision:N(〕 decided to send a deflciency tO fllHI with request to subnlit the information as per

the DIPP U.O.No.12/57/2016-TSW/249-A/R dated 12/07/2016 as undcr:

1.  Detailed calculations for thc requiremcnt ofeach raw inaterial,export product wise supported by

the cross sectional diagram ofthc cable/Buycrs data shcct.

2. Documentary evidence in support of conductor, insulation, sheathing and armouring materials in
the cables exported under the Advance Authorization.

3. Total net weights of each cable including the net weights of all inputs (imported as well
indigenous, except packing materials)

4. Material balancing viz. net content of each imported and indigenous input, export product wise.
5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 23.08.2016.

Case No.AR-250 M/s. Perma-Pipe India Private Limited, Gandhidham-Kutch.
Meeting No.08/81 F.No.01/81/171/633/AM16/DES.Ⅱ
Dated:-12.07.2016 KASEZ File No.37/24/040/00002/AM13/
Subject:- Fixation of norms in respect Of Advance Authorization No.3710001977 datcd

16.08.2012.

Decision:NCobservedthatDIPPdeficiencyletters
reminder to firm and defer the case.

The case stands deferred to 23.08.2016.

Case No.AR-251 M/s.Hcena Metal Pvt.Limited

Meeting No.08/81 HQ F.No.01/81/050/00357/AM15/DES.11/
Datcd:-12.07.2016 RLA F‖ c:03/94/040/00089/AM15/
Subject: Ratilication ofnorms in respect ofadvance autllorizatiOn nO.0310786766 dated

14.07.2014.

Decision:NC decided to ratify the norms forthe above AA as perthe comments of MSME宙 de
their U.O.No.30(241)/2014‐ME dated 21.06.2016(copy enc10sed).

RA may take suitable consequential actiOn accOrdingly.

Casc No.AR-252 M/s. Marrdeep Cable Pvt. Limited
Mccting No.08/81 HQ F.No.01/81/050/00229/AMi5/DES.l1/
Dated:-12.07.2016 RLA Filc:05/24/040/00025/AM15/
Subject:- Ratiflcation Ofnorms in respect Ofadvance atithorizatiOn llo.0510388013 datcd

02.06.2014.

Decお lon:NC d"ided tO ratify the norms fOrthe abOve AA as perthe comments of DIPP vide
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their U.O.No. 1215712016-TSW/252-A/R dared .1210712016 as under :

(i) "30 V, HDPE lnsulated, MPPO Jacketted" may suffixed with description of export item.
(ii) Net Weight of export items may be specified as l9l22Kgs.
(iii) Quantity of import item at Sl. No. I may be allowed as 6052 Kgs. as l.0l kgs./Kg.

content in the export item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as 180 Kgs. on net to net basis as

claimed by the firm.
(v) Quantity of import item at Sl. No.3 may be allowed as 3100 Kgs. as 1.05 kgs./Kg.

content in the exporl item
(vi) Quantity of import item at Sl. No. 4 may be allowed as 1.02 Kgs./kg. content in the

export item as claimed by the firm.

ILA may take suitable consequential action accordingly.

Casc No.AR-253 M/s. Rotomag Motors and Controls P. Limited
Meetins No. 08/81 F.No.O1/81/050/00419/AMl1/DES.H/
I)atcdi- 1207.2016 RA Filc No.34/24/040/00155/AMl1/

Subject:- Modification of fixed norrns in respect of advance authorization no.
3410028342 dated I 8. I 0.20 I 0.

Decision : NC decided to modify the norms for the above AA as per the comments of DIPP vide
their U.O.No.12l57l20l6-TSW/253-AlR dated 1210712016 as under :

For the purpose of redemption of Advance Authorisation, norms may be modified as under on
repeat basis as per their Advance Authorization No.3410025158 dated 01 .12.2009 ratified in NC
meeting No. l5l81 dated 1310712010:

l. Net weight of export product may be corrected as22.8 MT containing 3000 Kgs. of Copper
Wire.

RA may take suitable consequential action accordingly.

Casc No.AR-254 M/s.R.R.Kabel Lン imited

Mccting No.08/81 HO F.No.01/81/050/00139/AN416/DES.H/

Dated:― 12.07.2016 RLA File:03/95/040/01018/AM15/

Subject:- Ratification of norms in respect of advance authorization no. 0310794640 dated
r 7.03.201 5.

Decision : NC decided to ratify the norms for the above AA as per the comments of DIPP vide
their U.O.No. 12157/2016-TSW/254-A/R dated 1210712016 as under :

1. Following words may be suffixed with the description of export product
"lC x 1.5 Sq. mm- Quantity 2700 Kms.,

\C x2.5 Sq. mm- Quantity 2000 Kms. ,

lC x 4 Sq. mm- Quantity 2l l2 Kms. ,

lC x 6 Sq. mm- Quantity 864 Kms. ,

1C x l0 Sq. mm- Quantity 200 Kms. ,

lC x 16 Sq. mm- Quantity 150 Kms. &
lC x 25 Sq. mm- Quantity 150 Kms.

2. Net Content of import items in e
Total : 8176 Kms."
t nroducts mav be specified as under:

':r.=rift< ftilrt gau.rt-r s!$!G!-tsrt qlrrf+rrqr frvr mD.puty Olrctor Oan.ral ot Forutgn Trrde
r-afqr.f qtTqf\f -rfrfr*qVrr*<lf,lr.ctorcta G.nar.l ot Forolgn Tr.d.qrFrq frqrrrl D€ptt. of commerce
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" Copper: 258696 Kgs., HFX 525 F NATURALE: 50315 Kgs., CAT I l9 L52337 Kgs. & I-lF
21 I D NATURALE: 52890 Kgs."

3. Voltage rating of "1 100 Volts" may be specified with the export items.
4. Quantity of import item at Sl. No. I may be allowed as261283 Kgs. as l.0l Kgs./Kg. content

in the export products.
5. Quantities of import items at Sl. No. 2,3 &.4may be allowed as applied for i.e. 52831 Kgs.,

2454 Kgs. and 55535 Kgs. respectively as 1.05 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordinslv.

Case No.AR-255 M/s. Shreem L,lectric L,imited

Meeting No.08/81 01/81/050/00335/AM15/DES.H/
Dated:-12.07.2016 RLA File:31/83/040/00106/AMi5/

Subject:- Ratincation ofnorms in respect ofadvance authorization no.3110064588 dated

22.07.2014.

Decision : NC decided to ratify the norms for the above AA as per the comments of DeitY vide
their U.O. No. 17l(30)/2014-IPHW dated 20.06.2016 (copy enclosed)

RA may take suitable consequential action accordingly.

Casc No.AR-256 M/s.Alstom lndia Limted

Meeting No. 08/81 F■e:01/81/050/00261/AM16/DES.I1/
Dated:-12.07.2016 RLA F■ e:03/94/040/00278/AM16

Ratification of Norms of Advance Authorization No.0310797468 dated

21.07.2015.

Decision: NC observed that case has been referred to DIll for comments. NC decided to await
their comments'and defer the case.

The case stands deferred to 23.08.2016.

Case No.AR-257 M/s. Alstom Projects India Limited
Meeting No. 08/81 里QF■e:01/81/050/00460/AM12/DES.H/
Dated:-12.07.2016 sLA Fttα 03/94/040/00910/AM12/

Subject: MOdincation of nolHls flxed in rcspect Of Advancc Authorization No.

0310677472 datcd 18.01.2012.

Decision: NC observed that case has been referred to DHI for comments. NC decided to await
their comments and defer the case.

The case stands deferred to 23.08.2016.

Case No.AR-258 M/s.Flex Tubes
Meeting No. 08/81 HQ File: 01/81 /050/0004e/ AM17 /DES.I/
Dated:-12.07.2016 RLA File:11/24/040/00003/AM12/
Subject: Modification of norllls fixed in respect of Advance Authorization No.

1110024601 dated 25.04.2011.

Decision: NC observed that case has been referred to DIPP for comments. NC decided to await
their comments and defer the case.

The case stgrqs {efprred to 23.08.2016.

…
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Case No AR‐ 259 M/s. Lrdustrial Metal Powders (India) Pvt. Limited
Meeting No. 08/81 HQ Fiα 01/81/050/00327/AM16/DI)II
Datcd:-1207.2016 RLA File 31/83/040/"081/AM16/
Subject: Mo赫 aion of f破 ed nortrls tl respect of advance authonzatlon no

3110065614 dated 28,08.2015.

Decision: NC observed that case has been referred to MSME for comments. NC decided to
await their comments and defer the case.

The case stands defened to 23.08.2016.

Case No AR‐ 260 M/s Nirlep APPlianCes Linuted

Meeting No. 08/81 o20/AM16/DES I1/
Dated:― 12072016 RLA F■α03/95/“0/01017/AM15/
Subject: Raificaion Of Norals of Advance Authonzaion No 0310798561 dated

2808.2015

Decigion: NC observed that case has been refened to DIPP for comments. NC decided to await
their comments and defer the case.

The case stands defened to 21.08.2016.

Case No AR‐ 261 M/s. Sage Metals Limited
Meeting No. 08/81 HQF■α01/81/050/00457/AM16/DESH
Datcd:― 12072016 RLA F■α05/24/040/00223/AM16/
Subject: Modrlcatlon of ftxed norlrs m respect of advance au■ or2auon n。

0510395171 dated 04.08.2015

Decieion: NC decided to modify the norms for the above AA as per the comments of DIPP vide
their U.O.No. 12/57 /2016-TSW/261-AlR dated 12107/2016 as under :

l. Words "Zinc Alloy components: 23.585 MT" mentioned in the content of export product in
NC meeting a dated22/03/2016 may be omitted.

2. Description of import item at Sl. No. 2 may be modified from .. Relevant Zinc Alloy Ingot ..to
" Zinc Ingots" and its quantity may be allowed as 9080 Kgs. @ 4 o/o of weight of steel to
be galvanized.

RA may take suitable consequential action accordingly.

Date:0108.2016
Place:New Dclhi

(B」jit SinghD

Deputy Director General Foreign Trade
(VinOi)lillilキ〔::lyap)

Forcign Trade Devcloprnent Orlccr
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DeDartment of Heaw industrv 12-0■‐201`

SubleCt : Rat:flcat:on of  AA No.0910056761 dated 15.07.2013 and AA No.0910000200 dated

23.05.2014 of Mノ SO‖ Cbuntry Tubular um:ted.

The request for above AAs may be considered on repeat basis with AA No. 0910038413 dated

3.7.2009 , however, the words "Relevant " may be prefixed with the description of import item No.2 as

requested by the applicant.

L:
t-------------
'1r.K. tiwari)

lndustrial Adviser

Dv.DGFT. DES-ll

Tsw-3/38/2016 dated 12rh July,2015
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r5
Department of : i r r:ilICg$ry |ラン07‐201`

Subiect : Ratification of AA No.0910055761 dr ,<;! 15.O7.20L3 and AA No.091fi)61, +3 dated

23.05.2014 of M/s Oil Country Tubular LL.;iicd.

The request for above Ms may be considered on repeat basis with M No. 0910038413 dated

3.7.2009 , however, the words "Relevant " may be prefixed with the description of import item No.2 as

requested by the applicant.

L:-t:-
l(r.x. tiwari)

lndustrial Adviser

Dv.DGFT. DES-ll

Tsw-3/38/2016 dated 12th July, 2015
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Departlllent of lndustrial Policyど L Promotion

(TSW)
t2-o7-2o'6

NC Meeting dated 1210712016- Case No. 2615/81 (M/s. JLC Electromet Private Limited)
(Advance Authorization No. 1310047945 dated 10.08.2015)

Taking clue from SION C-l581, Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. I &,2 may be allowed as applied for i.e.
42132 Kgs. & 9363 Kgs respectively as 1.03 Kgs./Kg. content in the export
item.

Norms committee may take a view

/´
(S.Ko Jain)

Development Offlcer

―

 ―

,14‐ ,:1ヽG

Norms Committee II
E)IPP No.12/57/2016-TSW/29 dated 12/07/2016
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NC Meeting dated 1210712016- Case No. 4/2/81 (M/s Arfin India Limited) (Advance
Authorization No. 0810136037 dated I 1.09.2015)

Advance Authorisation may be ratified as under on repeat basis:

1. Taking clue from SION C-27 , quantity of import item namely, Aluminium Scrap
may be allowed as 330 MT as l.l0 Kgs./Kg. content in the export products.

Norms committee may take a view

Department of Industrial Policy & Promotion
(rsw)

3l
j2ン o7-2● l`

(S.K.Jain)
Development Officer

z-ffiv,L

Norms Committee II
DIPP No. 1215712016-TSW3l dated 1210712016
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Departl■ent of lndustrial Policy“ 髭Promotion

(TSW)

43
12-o/-)ol(

NC Meeting dated 12/07/2016-Case No.22/2/81(lⅥ /S Thermo Cables Limited)(Advance
Authorization No.0910063003 dated 21.12.2015)

1.

Firm may be asked to submit the following information:

Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.
Net weight per KM of Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.

Norms committee mav take a view
a-,/ fi=>t,r

(S.K.Jain)
Development Officer

Norms Comlllittee II

E)IPP No.12/57/2016-TSW/43 datcd 12/07/2016
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κDepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 12/07/2016-Case No.23/2/81(R4/S Thermo Cables Limited)(Advance
Authorization No。 0910063004 dated 21.12.2015)

Firm may be asked to submit the following information:

Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of each export product.

Norms committee may take a view

２

３

z-nft*,,o- (S. K. Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/57/2016-TSW/44 dated 12/07/2016
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5θDepartment of heavy lndustry
12-o7'2oE

Ref: AA No 9700631.27 Toshiba Transmission Hyderabad.

The percentage wastage on net content, on repeat basis of AA g1o045gg2 dated
27/312077.

DyDGFLDES― ||

TSWB 3/37/2016 dated ′2´ ´フ́ ク。/′

u鱗蠣轟I講蘇男国

―る3-

備
lndustrial Adviser

リ



51
Department of heavy lndustry

12、 07."′ 6

Tosh iba Transmission Hyderabad.

Toshiba Transmission Hyd era bad.

Ref:AA No 910063128

Ref:AA No 910062760

The percentage wastage on net content on repeat basis of AA

21/3/2011

DyDGFT,DES-ll

TSWB 3/36/2076 dated 12- o /- 2 c/ 6

910045982dated

‰
lndustrial Adviser

¢
rr'€qr,ftr ftitr/ BALJTT :il I.:r-i rr

sq qlrl?d:lru EtTr tf.l-
DoEuw OlrGtor 6.n.r.l 6i Foreion r r!c.

frv, Erqic -ryrF*{rr.rq
DlGctor6t O.n.r.l ol Forelgn Trad.
qrFrw R.rrq/ o.ptt. ol coddo.c.

arqn tFq.rTra /Govt. ot tndla
BEh ira-rr- T* ffilJdtros Bh.wad, N.w D-lhl
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Department of heavy lndustry
ダ 2

6

Ref:AA No 91oo63129 TOshiba ttransrnissiOn Hyderabad.

The request may be cOnsidered′ On repeat basis Of AA 910o47301dated 24/6/2011.

′は

(K.K.丁iwa門 )
lndustrial Adviser

DyDGF丁′DES― ||

TSVVB 3/34/2016 dated 29/6/2016
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Department of Industrial Policy & Promotion
(rsw)

5e
l7d7-2o/6

NC Meeting dated 1210712016 - Case No. 2012181 ( M/s. Maharashtra Seamless
Limited ) (Advance Authorization No.0510397526 dated 08.02.2016)

Firm may be asked to submit the following information:

Correct OD of export item, l2 inches ( 304.8 mm ) or 323.9 mm.
Correct weight of export item, 665.647 MT or 708.89 MT.
Information in respect of Sl. No. 5 & 1l of Standard Deficiency
Format.

１

２

３

"′
6

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1215712016-TSW/56 dated 1210712016

arsd}cr Riuz sault-r stNGE{
sq q6qffiqpg frvr qrerrq

Daputy DlrGtor OaneEl ot ForalCn Treda
ffisl qrrrq qrrf*srraq

Olr.ctor*ta Oanarql ot Forolgn Tr&dc
qrftt\q Ftfr.I/ Deptt. of commerce

qf{l< gYqtlla/Gow. of lndla
<traTrl .rqEt- q= r?.wrLrdyog Bhewan, Ncw t)clhl

- 4l-
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Departrlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 1210712016 - Case No.2712181 $Os U. K. B. Electronics Pvt. Limited)
(Advance Authorization No. 0510397529 dated 08 .02.2016)

Firm may be asked to submit the following information:

1. Size/specifications of export item at Sl. No.l (Power Cord) with size and length
of cord/cable contained therein.

2. Size/specifications of export item at Sl. No.2 ( Cable) including size of
conductor, conductor /insulation/armouring/sheathing materials etc. and voltage
rating.
Size/specifications of export item at Sl. No.3 ( Wire) including size of conductor,
conductor /insulatior/armouring/sheathing materials etc. and voltage rating.
Detailed calculations for the requirement of raw materials at Sl. No. 5, 6 & 25 to
3l , export product wise supported by the cross sectional diagram of the cablel

Buyers data sheet.
Information in respect of Sl. No. 8 & 9 of Standard Deficiency Format for import
items at Sl. No. I to 4 &7 to24.
Material balancing viz. net content of each imported and indigenous input, export
product wise.

Norms committee may take a view

Norms Comlllittee II

DIPP No.12/57/2016-TSW/57 dated 12/07/2016

`

+--
./- r' ?f,i-n,

1s.K. Jain)
Development Officer

3.

4.

5。

6.

'a:e;=.r] sl 'r-.-5-{ / ll}'"!-.J t-t. :,: i . '3 ,l
\il qFf*&lTrE ft:z)'qn arrqr.r

Ooiuiy olietor oonorcl of Forolgn Ttedo
r&ffi Erqrq -rETF+e-qrrcq

olrici6iitc ecnorcl of Forelcn Trad.
qrFre frrrrrl Deptt. of commsrco

rTf<n q<qrfi/Govi. of lndla

.,.,r*Effia.Ttm.tt't
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Departllllent of lndustrial Policy“ &Promotion

(TSW)
`み|>。 7-2ン

'C

NC Meeting dated 12107t2016- Case No. 1715/81 (M/s Gupta Metal Sheets Limited)
(Advance Authorization No. 0510397657 dated 18.02.2016)

Advance Authorisation may be ratified as under on repeat basis :

1. Quantity of import item at Sl. No. I may be allowed as 1.075 Kgs./kg. content in the

export item as per S1. No. I (a) of SION C-1196.

2. Quantities oi import items at Sl. No. 2 & 3 may be allowed as 1.064 Kgs./kg.

content in the export item as per as per Sl. No. I (b) & 1 (c ) of SION C-l 196.

Norms committee may take a view.

ノ  =亀 ´
'●

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/57/2016-TSW/64 dated 12/07/2016
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Departlllent of lndustrial Policyで 髭Promotion

(TSW)

ご5
ノ2-。 7-やκ

NC Meeting dated 1210712016- Case No. 2015/81 (M/s Shiva Utensils Industries Pvt. Ltd)
(Advance Authorization No. 0510397693 dated 23.02.2016)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item may be allowed as applied for i.e. 225000 Kgs. as

1.10 Kgs./Kg. content in the export product.

Norms committee may take a view

ィ話J√
油S

Development Offlcer
Norms Committee II
E)IPP No.12/57/2016-TSヽV/65 datcd 12/07/2016

-44-
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ヘ 7q
Government of India @ot5'

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division

Subject: AA no 0310802976 dated 02.03.16 lor M/s Premier Industrial
Corporation Ltd.

'l'he follou,ing inlormation is required:-

o 'lhe composition of import product substantiated by Material Test Certificate.

'l'his issues with the approval of Director (Mtr).

〇ン・
(K.S.Sodhi)
AD(ME)

Shri V.K.Kashvap:FTDO,DGFT UdhvoR Bhawan
UO note no TL-13024/95/2016-MMⅣ I&A―DCMSME datcd 04.07.16
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Department of Industrial Policy & Promotion
(rsw)

76
/2-07‐20/g

NC Meeting dated 1210712016 - Case No. 18/5/81 (M/s Jindal SAW Limited ) (Advance
Authorization No. 0510397868 dated 09.03.2016)

Firm may be asked to submit the following information:

Information in respect of Sl. No. 4, 5 & 1 I of Standard Deficiency Format,
export product wise.
Thickness of 3LPE coating in export items at Sl. No. 1,2 & 3.

Detailed calculations/basis for the quantities of coating materials, ( import
items at Sl. No. 7 to 9, 16 to 18 & 25 to 27), supported by coating
thicknesses and coating areas in export items and wastages claimed at
each stage of manufacture.

Norms committee may take a view

２

３

Lr-'

- (S. K. Jain)
Development Officer

Norms Committee II
DIPP No. l2l 57 12016-TSW76 dated 12/07/2016

q-adFs f*rrt sau.rt-r sln:cH
sq qurrHlrrr frvr e:qrq

D.aqty Dlr-ctor Ocnorel of For.lgn Tr&d.
Brrvl rsryqg Ergrrrrq-"Tr54-q

olraCtorsta ocnaral ot Forolgn Tr.do
qrFrq frrrrrrr Deptt. of commerce

qTV< qTqtIY/Govt. of lndla
guin YT.r- <r; ffiudy-oi- r3trowan. New [)clha

- 46-
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Departllllent of lndustrial Policy“ 髭Promotion

(TSW)
/2‐ 。7-20/r

NC meeting dated 1210712016- Case No. 2315/81 (M/s. Welspun Corp Limited)
(Advance Authorization No.341004f 980 dated 16.03.2016)

Advance Authorization may be ratified as under:

Quantity of export item at Sl. No. I may also be specified as 5990 Meters
in addition to its weight.

Quantity of export item at Sl. No. 2 may also be specified as under in
addition to their weights.

l. OD 1066.80 mm x 15.90 mm WThk - qty 1225 mtrs.,
2. OD 1066.80 mm x22 mm WThk- qty 5055 mtrs.

Word "Relevant" may be prefixed with the description of import item at
Sl. No.l and its quantity may be allowed as allowed as applied for i.e.
5593.2 MT inclusive of 5 %owastage.

Taking clue from sIoN at Sl. No. c-1292, quantity of import item may at
Sl. No. 2 viz. welding wire may be allowed as applied for i.e. 22086j
Kgs.

Quantity of import item at Sl. No. 3 viz. Epoxy powder may be allowed
as32376 Kgs inclusive of 5 oZ wastage.

Quantity of import item at Sl. No. 4 viz. ARo powder may be allowed as
21055.6 Kgs inclusive of 5 %owastage.
Quantity of import item at sl. No. 5 viz. Internal Epoxy Lining may be
allowed as 9104 Kgs. inclusive of 5 o/o wastage.

8. Quantities of import items at Sl. No. 6 may be allowed within 6 o/o of fob

2.

3.

4.

5.

6.

7.

value ofexports taking clue from SION C-1292.

Norms Comlllittee II

DIPP No.12/57/2016-TSW/78 dated 12/07/2016

<qsft<r ftiur e.a,l.t t.r stNcl..r
sET TIETT=F;ftTtl TqqVT qTW

Daruty Dlrctor Coneral ot Foralgn TreJo
TtfartT qTqrg qurfl=rqgrrarq

Olroctorxta Goneral ot Forolgn Trad.
rrr&rsq frlTr.Tl Deptt. of commorco

alrqll r.fTqtT!/Govt. ot lndta
Eqr{ .Gl=i. <g R-aAftJdyog E hawin, llaw E oltrl

./ 

- 

L-'

(S. K. Jain) ' 'i 
u

Development Officer
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Departlllent of lndustrial Policy“ &Promotion

(TSW)

アタ

/2-″ /‐2″
`

NC meeting dated 1210712016- Case No. 2415/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410041979 dated f6.03.20f6)

Advance Authorization may be ratified as under:

Quantity of export item at Sl. No. 1 may also be specified as 5990 Meters
in addition to its weight.

Quantity of export item at Sl. No. 2 may also be specified as under in
addition to their weights.

1. OD 1066.80 mm x 15.90 mm WThk - qty 1225 mtrs.,
2. OD 1066.80 mm x22 mm WThk- qty 5055 mtrs.

Word "Relevant" may be prefixed with the description of import item at
Sl. No.l and its quantity may be allowed as allowed as applied for i.e.
5593.2 MT inclusive of 5 o/o wastage.

Taking clue from SION at Sl. No. C-1292, quantity of import item may at
Sl. No. 2 vrz. Welding Wire may be allowed as applied for i.e. 22086.8
Kgs.

5. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

2.

3.

4.

6.

7.

as32376 Kgs inclusive of 5 %o wastage.

Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as
21055.6 Kgs inclusive of 5 %o wastage.

Quantity of import item at Sl. No. 5 viz. Internal Epoxy Lining may be
allowed as 9104 Kgs. inclusive of 5 Yo wastage.

Quantities of import items at Sl. No. 6 may be allowed within 6 % of fob

-(s. K. Jain) ' "' ' >11€

Development Officer
Norms Committee Ⅱ
DIPP No.12/57/2016-TSW/79 datcd 12/07/2016
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Departlllent of lndustrial Policyど 髭Promotion

(TSW)

NC Meeting dated 1210712016 - Case No. 2515/81 (lWs. Alcomex Springs Pvt Limited)
(Advance Authorization No. 31100660541 dated f 6.03.20f 6)

Advance authorization may be ratified as under on repeat basis:

l. Weight of export items at Sl. No. I to27 does not include weight of plugs.
2. Import items from Sl. Nos. I to 27 shall be of same grade as contained in the export

product.
3. Quantities of import items from Sl. No. I to 27 may be allowed as 1.04 Kgs./Kg. content

in export items at Sl. No. I to 27 respectively.
4. Quantities of import items at S.No. 28 & 29 put together may be allowed upto 2 Yo of

FOB value of exports.

Norms committee may take a view

210

′207-2●6

/7τ トン1色
(S.K.Jain)

Development Officer
Norms ComΠ littee II
E)IPP No.12/57/2016‐ TSW/80 dated 12/07/2016
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B3
Department of Industrial Policy & Promotion

(rsw)
t2o7-2o/6

NC Meeting dated 12107t2016 - Case No. 5/5/81 (M/s R. K. Steel Manufacturing Company
Pvt. Limited) (Advance Authorization No. 0410161724 dated 18.03.2016)

Advance Authorisation may be ratified as under:

1. Words "of relevant grade and thickness " may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 500 MT as 1.05 Kgs./Kg. content

in the export product.

Norms committee may take a view
+'F/ 1Gu,j

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2l 57 12016-TSW/83 dated 12/07/2016

\n^\
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NC ⅣIeeting dated 12/07/2016-Case No.32/5/81(Ⅳ1/S Shera Ⅳletal Pvto Ltd。 )(Advance
Authorization No.1310048158 dated 18。 03.2016)

Advance Authorisation rnay be ratifled as under:

l. Taking clue from SION C-1890, quantity of import item may be

allowed as applied for i.e. 50000 Kgs. as 1.05 Kgs./Kg. content in
the export item.

Norms committee may take a view

Departlllllent Of lndustrial Policyど 髭Promotion

(TSW)

Norms Committee Ⅱ
E)IPP No.12/57/2016-TSW/84 datcd 12/07/2016

qad}<r f*E/ BALJTr srNGHgq q6rffitro @qr rsq.caTq
D.puty Olretor Ornoral ot Forelgn Trad@

fret qrqrs qtif*qni--q
Olroctorata GGncr.l ot Forelgn Trado
qrFPq Rrrml Deptt. of commerce

alf<.f qFf.ETra/Govt. of lndla
suifrr arqr- Erd eE{-T

udvoc E hawin, Flsw ooltil

//聯 漂 ン`
(S.K.Jain)

Development Officer
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Departlnent of lndustrial Policyど L PromotiOn

(TSW)

NC Ⅳleeting dated 12/07/2016-Case No.11/5/81(D1/S Siechem Technologies Pvt.Limited)
(Advance Authorization No。 0410161741 dated 22。 03.2016)

Advance AuthorisatiOn lnay be ratifled as under:

1・ Quantity OfimpOrt itcm at Sl.No.l may be a1lowed as 5812.14 Kgs.taking clue frOm
Engineering Tables 4セ % 5.

Norms comΠ littee may takc a view

― fザ■月嗜
(S.Ko Jain)

Development ofrlcer

Norms Committee Ⅱ
DIPP No.12/57/2016-TSW/87 dated 12/07/2016
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Departl■ent of lndustrial Policy`&Promotion

(TSW)

Norms Committee II
DIPP No.12/57/2016-TSW/88 datcd 12/07/2016

q-6rsfi-({ R*E/ BALJTT Srr.rc.-l
rail{ qElTFATlrqr ft+qr qrrrrr

O.puty Olretor Crnorel ot For.lgn Trado
fr*vr qrqrq qEfiF-&rrraq

Olrcotorflta Oonoral ol Forglgn Trada
?IFIW fr.rrqrDeptt. of commerce

aITqaf lfIlral'Fa/Govt. of lndla
giET.t tTqq- qr r<€IUdyog Eltrawin. New E clhl

NC Meeting dated 12/07/2016-Case No.27/5/81(Mノ s.JLC Electromet Pr市 ate Limited)

(Advance Authorization No。 1310048187 dated 29.03.2016)

Taking clue fronl SI(Э N C-1581,Advance Authorisation inay be ratifled as undcr:

1. Quantities of import items at Sl. No. I &2 may be allowed as applied for i.e.

qiOgl Kgs. & 7802 Kgs respectively as 1.03 Kgs./Kg. content in the export

item.

Norms committee may take a view

(S.Ko Jain)
Development Offlcer
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Govemment of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division

12- 01- 2oK

SuttCCt:AA no 0410161819 dated 19.04.16 in rcspcct Ofヽ4/s Jain Metal Rolling
Mills.

Taking cue from c-l153, norns may be recommended as follows:-

o Import may be allowed for 4090 MT inclusive of 5g.7o/owastage.

This issues with the approval of Director (ME).

(K.S,SOdhi)
AD(ME)

06.0716

り  

「

,

0「  、

子

0 、

ID notc no TL-13024/105/2016-Ⅳ IMM&A―DCヽ4SME dated

″54´



Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

no 02510004490 dated 22.04 16 of M/s POndy()xides`支 Chcnlicals

tirom AA No 2510004000 dtd 08.05.13,nornns may bc lixcd as

o Import may be allowed fbr 154500 kg inclusive of 3o/owastage.

l'his issue with the approval of Director (ME).

(K.S.Sodhi)
Asst Dir(ME)

_SL上工≦聾塾亜興翌                     dhi
UO no Tl′ -13024/98/2016-MMM&A― DCMSME dated 28.06.16

κ

SutteCt:AA
Ltd;

Taking cuc

follows:―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210712016 - Case No. 9/5/81 (M/s Siechem Technologies Pvt. Limited)
(Advance Authorization No. 0410161880 dated 06.05.2016)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed as 9743.6 Kgs. taking clue from
Engineering Tables 4 & 5.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12/5712016-TSW/97 dated 1210712016

sr_-srt.- m."rr s;rivcr3srr :rerflelrrrrr fai&. Er E":.qr,:
Dgplrqr Olrrci+r Gonorel oi ForolCn l'teia

'f*trr tqrqrq =r5jfl1-ia6<. r <r
D:r.}ctorr'to Gonoral o? F"org:Jrr Trado
qililq; f$+1-r17 ooptt. of commerc€

qT<-?l <lq!T-N-/Govt. of ln.lla
=rziEr aii=1,. ;i.i frc-#udyog :3h$whri, i:j.!/ tf ilhl
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ndustrial Adviser

4′―.ヽ33
′2‐ 。/-2″ ′ξ

Department of Heavv industrv

Subject:Ratification of AA No.3410009867 dated 04 03.2004 of M/s Narayan Powertech Pvt.Ltd

ッ ン

、
‐

:|`

The norms for above AA mav be considered on repeat basis with AA No 3410015084 dated

"■
22005は明娯物≒幽ψ醐′

¨

rsw-3/\)N2o16 dated r?Juty, 2016

御

5́7´



Ref:AA No 91oo62329 TOshiba Transmission Hyderabad

:li3サ留IiSt may be dispOsed off On repeat basis

Department of heavy tndustry

dated ′2´ o7- 2●
'c

Of AA 910045982 dated

I

l2e-*l-------i(K.K.lwari)

lndustrial Adviser

DyDGFT,DES‐ ||

TSIA/83/194/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210712016 - Case No. A/R-247 (M/s KJV Atloy Conductors Pvt.
Limited) (Advance Authorization No. 5010002182 dated 13.01.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. I (Aluminium wire Rod) may be
allowed as 133.801 MT as per Engineering Table- 5.

2. Quantity of import item at Sl. No. 2 (XLPE Compound) may be allowed
as 1.05 Kgs./Kg. content in the export products.

Norms committee may take a view

―

―

ン  ヽレ1● ぅ●lく

Norms ComIIlittee II

DIPP No.12/57/2016-TSW/247-A/R dated 12/07/2016

(S.Ko Jain)
Development Ofrlcer
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DepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 1210712016 - Case No. A/R-249 (M/s Associated Cables Pvt. Limited)
(Advance Authorization No. 0310790115 dated 10.10.2014)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Documentary evidence in support of conductor, insulation, sheathing and
armouring materials in the cables exported under the Advance Aiuthporisation.

3. Total net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

4. Material balancing viz. net content of each imported and indigenous input, export
product wise.

5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

./ -s 
L-:

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E)IPP No.12/57/2016-TSW/249‐ A/R dated 12/07/2016
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Departlllent of lndustrial Policyど L PromOtiOn

(TSW)

NC ⅣIeeting dated 12/07/2016-Case Noo A/R-21建
(Rd/S ⅣIandeep Cable Pvto Limited)

(Advance AuthorizatiOn No.0510388013 dated 02.06.2014)

Advance Authorisation may be ratified as under:

(i) "30 v, HDPE Insulated, Mppo Jacketted,, may suffixed with description
of export item.

(ii) Net Weight of export items may be specified as 19122 Kgs.(iii) Quantity of import item at sl. No. I may be allowed as 6052 Kgs. as
l.0l kgs./Kg. content in the export item.

(iv) Quantity of import item at Sl. No. 2 may be allowed as l g0 Kgs. on net
to net basis as claimed by the firm.

(V)

(Vi)

Norms committee Ⅱ
DIPP No.12/57/2016-TSW/252-A/R datcd 12/07/2016

Quantity of import item at Sl. No.3 may be allowed as 3100 Kgs. as
1.05 kgs./Kg. content in the export item
Quantity of imporr item at Sl. No. 4 may be allowed as 1.02 Kgs./kg.
content in the export item as claimed by the firm.

Norms committee may take a view

/訴
ヵ lも

(S.Ko Jain)
Development Offlcer
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AR- 2-5l
Govtoflndi u fr{-*",r€

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division
30(241)t2014-NtE

Subject: AA no 0310786766 dated 14.07.14 in respect of N,Vs Heena Metal pvt Ltd.

As per the reply the t-irm has exported only copper strips. They have neither used
any alloying element nor any indigenous metal. As per the reply, norns may be
fixed as follows:-

o Description of Sno I of items of export may be amended to read as
"Copper Strips".

o Sno 2 of items of export may be_gpl,efed.
o The export weight,#・   Thc export wcight c金圭巨日自肇ョご曇轟毒雲当軍lhay be ι.nendcd to 16398 kgs.
O  Sno 2 and 3 ofitcms Ofirnport may be delctcd.

o Sno 1 of items of import may be allowed as 17545.86 kg inclusive of 79,,o

wastage as per AA no 0310645667 dtd 02.09.1 l.

This issues with the approval of Director (ME) for taking view by NC.

,4rc\_a_---p1v -7-1 ,

(K.S.Sodhi)
AD (MI:)

呈単1聖響墜半響db但ユ」
=[墜

塾             wan Ncw Delhi
O/o The DC(MsME)UO notc n0 30(241ソ 2014-ME datcd 21.06.16
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NC Meeting dated 12107/2016- Case No. A/R-253 (M/s Rotomag Motors and Controls
P Limited) (Advance Authorization No. 3410028342 dated 18.10.2010)

For the purpose of redemption of Advance Authorisation, norrns may be modified as
under on repeat basis as per their Advance Authorization No.3410025758 dated
01.12.2009 ratified in NC meeting No. l5l81 dated t310712010:

l. Net weight of export product may be corrected as 22.8 MT containing
3000 Kgs. of Copper Wire.

Norms committee may take a view

´
´

(S.Ko Jain)
Development Ofrlcer

レ  ‐  ‐

fン ′

`

Norms Committee Ⅱ
DIPP No.12/57/2016-TSW/253-A/R datcd 12/07/2016
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NC Meeting dated 1210712016 - Case No. A/R-254 (iWs R. R. Kabel Limited) (Advance
Authorization No. 0310794640 dated 17.03.2015)

Advance Authorisation may be ratified as under:

1. Following words may be suffixed with the description of export product
"lC x 1.5 Sq. mm- Quantity2700 Kms.,

lC x2.5 Sq. mm- euantity 2000 Kms. ,
lC x 4 Sq. mm- Quantity 2l 12 Kms. ,
1C x 6 Sq. mm- Quantity 864 Kms. ,

lC x 10 Sq. mm- Quantity 200 Kms. ,
lC x 16 Sq. mm- Quantity 150 Kms. &
lC x25 Sq. mm- euantity 150 Kms.

Total :8176 Kms.,'
2. Net Content of import items in export products may be specified as under:

" Copper: 258696 Kgs., HFX 525 F NATURALE: 50315 Kgs., CAT 119
L52337 Kgs. & HF 211 D NATURALE: 52990 Kgs.,,

3. Voltage rating of "l100 Volts" may be specified with the export items.
4. Quantity of import item at Sl. No. 1 may be allowed as 261283 Kgs. as

1.01 Kgs./Kg. content in the export products.
5. Quantities of import items at Sl. No. 2 ,3 & 4 may be allowed as applied

for i.e. 52831 Kgs., 2454 Kgs. and 55535 Kgs. respectively as
1.05 Kgs./Kg. content in the export products.

Norms committee may take a view

Departlllent of lndustrial Policyど &Promotion

(TSW) ″ ′・
/`

(S.K.Jain)
Development Officer

′ 一 千吾uガ′Y

Norms Committee Ⅱ
DIPP No.12/57/2016-TSW/254¨ A/R dated 12/07/2016
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Government of India
Ministry of Communications and Information Technology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance
Authorization No 3110064588 dated 22.7.2014 issued in favour of M/s. Shreem
Electric Ltd., Maharashtra

Reference DGFT U.O.. No. 0l/81/50/AMl5/DES-1lll87 dated 8.10.2014 vide which
comments of this Department have been sought on the above mentioned application of M/s.
Shreem Electric Ltd., Maharashtra.

2. The FOB value of export is Rs. 47,243,204.00 (US$ 782,172.00) and CIF value of Import is
Rs 22,986,429.00 (US$ 380,570.00).

3. The application has been examined in the Department of Information Technology from
technical angle. The items proposed for import are essential to manufacture the export product.
This Department recommends ratification of norms of advance authorization as 'On net to net
basis'.

例 唯

(Aslゝ|lii〔ia)
E)irector

螂
¨

DeitY UoO.No.17(30)/2014-IPHW datcd 20.06.2016

{g)
.yAs*:}er ii.rErZ Ap.l,tt-i- i: i:

€Fq qEl:-i:1r+sr-{5 f}z}r; e:.. : :
Doputy Dlretia Gclr.rail o; l, iir::jr! -t?6:.: 

)

f*sr rqrqrq a1glJ-J,q-.;ii1;r;
Olroctori..tc Gonoral of tsoroiJfl -frltde
qT1liGt ft'.{Fri oeptt. of commerce

eniafl qi"firlr</Govi. cf lnc:la
qeh:r ari-!T- arf fi=td|udyorJ i3hawi,r-., 5ir 1j l-'lhl
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(TSW)
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NC Meeting dated 1210712016 - Case No. A/R-261 (M/s Sage Metals Limited) (Advance
Authorization No. 0510395171 dated 04.08.2015)

Norms may be modified as under s:

1. Words "Zinc Alloy components: 23.585 MT" mentioned in the content of export
product in NC meeting a dated 2210312016 may be omitted.

2. Description of import item at Sl. No. 2 may be modified from " Relevant Zinc Alloy
Ingot " to " Zinc Ingots" and its quantity may be allowed as 9080 Kgs. @ 4 % of
weight of steel to be galvanized.

Norms committee may take a view

-/ -z Z--- ' \2-l's-'14(
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/57/2016-TSW/261-A/R datcd 12/07/2016
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To

Subject: Ratiilcation ol Norms
HBP. Vol. l.
Nleeting No. ..............

Erport Items:

BI

of Adl'ance Authorisation No. ........... dated .......... issued under Para 4.7 of

Dated: .............

l lvlodel number. iechhical SpEcitifaiion and lpicific Quanrilv-both in terms of number (il an1') and/or
rveight- of each e\port product (Appendi.r-33 olcurrent HBP ref'ers).

') Detail technical note on manufacturins process inciuding the relevant flolv sheet.

二

・
，

一

Detalに technical drawings_with_dimension‐ or each exPort‐ product.CatattgueriFianyl mav‐ abo― bc

furnishcd

4 Weight of each E-rport Product.

Wei,eht oleach of tlre imported and indi-eenous input. separately tbr each product. tbr the purpose of
material balancing. Net lveight (Gross rveight minus rVastage) fbl each imported and indigenous input
in the export product ma"v- be indicated. Net lveight alon-e rvith details of other imported input to be

med l! !!e resultant pi'od go_!'!gdip_rg.cu1ed.tlo-!n to_utq-es qther:lhau.the.-license. ii
v. ma! also be indicated.

Irnport ltgms: .. _

6|Informationabouttheinputsrequiredperunitoftheresu|tant@
1 lA appearing in current HBP (Vol.l) separately tbr each

Cornponents:

Bifurcated quantities of components to be accounted for in the resultant procluct and the re,-luiremelt oi' 
i

components as spares.'Raiv tvlaterial / Consumables i

Size and specification including grade, composition. range. tliickness etc. of the items prcposecl tbr
import
Startin-g t'rom the specitication of the export product, basic calculirtion as ro how of raiv materi..ri
proposed fOr inlport has been arrived at, including the net、 veight of components to be manufactured

out of these inrported nraterials, ,#astages claimed at each sta,qe of manufacturing rvith compiete
justjlcation and supported by documentary evidence/dr.alvings etc

Cross Sectional Diagram of export product'r.vith calculation of rarv material requirement and ttre ri.eight
of the Cable in K,e. per l(nr. Copy of relevant National/lnternational Standard/bu.r-ef's data sheet may
also be furnished.
Weight of Steel. which recluires imported welding material, givin_e break-up of:

(lxxiii) Steei Plates/Sheets upro 3Omm thickness
' (l.rrxiv) steel Plates/sheets more than i0 mnr thickness and upto 70 mm thickness
(kxv) Steel Plates/Sheets more than 70 mm thickness.

_,- fl,rXyj)- ._Q_thgrsS,g._Ej.alges,-Pip-es, Tub.es,,Bars/Rods, Castings/Torgings.erc.-. -

It is not cierar from the details given in applicatiOn liDr the Advance Authorization mentiOned above as

Ю 軸 動 山 is a case Of Pぃ 酬 C4kpolts∝ 疇 帥 d"m劇 軸 e  u
froieCt Autho‖ ty Ccrd icate(PAC)and detalled inli3rmalon along

\-

Technical characteristics /
Assembly drawings/diagrams of ihe resultant product shorving placement and exact use cf components

ofthe material indicating the lvastase during blank

ParticularsoftheIicensesobtainedinthepastandrat
the same expcirt product covered under this application. in vier.v of Public Notice No. 48 dated
t4.t1.2002.
Use ofexport product

You are advised to apply for SION
ull name of end product. Do not use the abbreviationVslrort

-6'7-
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furnished tc tris oiiice. Furrher. if tne suppty. is a_eainsl
follorving Cetails ma,v- also be provided:-

lette; to an EPCC licence, the

EPCC licence'number and date.
(i) CIF value of the licence.
(ii) whether this licence lvas issued under zero dury- or 3 per cent scheme.(iii) Custom dut-v saved arnount.
(iv) Products to be manufacrured.

Hou EPCC licence holder intends to the EO againstthe EPCG Hcencc.
Anv other infbrmation:

The infbrmation calied fbr must b. srb

IT"::,::::::.^i,?i * !"ecri_v 
seh^r.ro...-_--......DepLrt.r Diiector, Cenerat or Foieign.r.a-a.,

Norms Commi■ eeJL RoQη Na 204A.DGFT.UdyoJ tthilIヽ J…3ま品 扇 高:“JttI
・………………・・…………・011lce Tei.:23061562,Extn...… änd cOpy OFthc same must be endOrsed tO the
tcChnical authOrity_mentioned_be10、 ■..…………・…・…・・…。・・・ ――‐――――■_____‐ ――‐――‐―――一― ― ‐――‐―――‐
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